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.' CENTRAL ADMINISTRATIVE TRIBUNAL
' ERNAKULAM BENCH

(M\29 67,87, 113, 126, 137, 181, 212, 266, 268,
269,277,281, 299, 300, 301, 302, 303, 319, 325,
326,327,328, 329,331, 333, 344, 345, 346, 347,
348,350,351,352,353,354,355,356,357,358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510,557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904,905,939,942,
952,1100,1202,12250f2013 '

° Thursday, this the 6" day of March, 2014

- CORAM: |
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of .akshadweep-682 558

(3]

T.P.Latheefl

S/o Atteka

Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558 Applicants

<

(By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of L.akshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
e Union Territory of Lakshadweep
; “K\?varath] Island-682 555
fel Chairperson
1\/’1 llage (Dweep) Panchayath
JKl Itan Island, Union Territory of LLakshadweep-682 558

t




®

W i

4. The Executive Officer | | . .

' Vill age (Dweep) Panchayath ,J\ . ‘1‘~

- Knltan Island Union Territory of L akshadweep- 682 558 "

| : : w tipm " -
5. The Pr1n01pal ' \"'-T e \"

;Govemment Semol Secondary School
Kiltan Island
Umon l"emtory of L akshadweep 682 558. Respondents

(By Advocate: (Mr.S.Radhakrlshnan (R1,2 & 5)
o (Mr.R.Ramdas (R3)

2. OA 672013

I Seedikoya.M.
s S/o Abbosala Koya
Malayattlyoda Kiltan Island
, Umon T emtmy ofLakshadweep 682 558.

' Malsha I
S/o Kldavu Komalam
1 henakkal House, Kiltan Island
.Umon T emtoxy of Lakshadweep 682 558.

R9]

3. /\bdulla A P.
S/o Khalid
_Allmapuxa, Kiltan Island
Unjon Territory of [Lakshadweep-682 558.

t‘h‘KoX‘a}
ekidila Tllam, Kiltan Island
01y of L akshadweep 682 558.

- Sayed, Muhammed Koya C. II
S’o; Muthukoya
- Chamayath House, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

- 6. Rafcek <han H M.
‘ S/o ‘Abdul Rehman
llyar F[ouse Kiltan Island
“Union lemtory of LL akshadweep 682 558. Applicants

skabu Sreedharan)

Versus




. [ U' ’_on Tetri 1tory ofLakshadweep represented by
the Admmlstrator Kavarathi Island-682 555

tjor of Panchayath
‘Tetritory of Lakshadweep
Kavarathl Island-682 555

3. The Cha1rperson
V;l age (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Exécutive Officer
Village (Dweep) Panchayath
Kiltan Island :
Uvniqtherri,thy of Lakshadweep-682 558 - Respondents

(By AdVOé'éte‘: (Mr S.Radhakrishnan (R1,2 & 4)
3. OA 87/2013

I Afb:dul Salam;P‘P., age 43
S/o Saidmuhammed
Puthiyapura, Kiltan Island

. I:akéhadweep.

2. Khan age 33
a1d“ uhémmed
use, Kiltan Island
Applicants
(By‘Aciify ?'Ml_‘.l?ri'atap Abraham Varghese)

Versus

l. 1 he Admlmstlatox
Umon Territory of Lakshadweep
Kavarathl 682 555

f ;D_nectm Departmcnt of Science & Technology
“ald ':p'Admlmstratlon
land-682 555
3. I Officer

‘nvironment Warden
artment Qf Environment and Forest,
an:Island Lakshadweep -682 558

fhalrpexson Village (Dweep) Panc myath
fan Hsland Lakshadweep-682 558 Respondents



(By°A{j-\?;o-caﬁt_e'; “’"(MI S.Radhakrishnan (R1,2 & 3)
SERF T (Mx R.Ramdas — R4)

4, 'OA 113/2013

. MulhukoyaTP
So Kidave Haji
Thnuvathapula Kiltan, Lakshadweep.

2. Sath L
S/o ] brahlm Haji
Pandara Klltan Lakshadweep.

3. YacoobPK
S/o:_.Suban Al
Pu»r‘makkad Kiltan, Lakshadweep.

4, A11 Mohammed
S/o /\llaka Ahyar Kiltan, Lakshadweep

5. . I(unhll<oya AP
S/o Sayed Muhammed P.K.
'kalapura Kiltan, Lakshadweep.

6.
8. Satha1 C. II
S/o Mohammed P..
. Ch_gd élgl_lan Lakshadweep
10,

(By Adf.\}'o;ca_t_e:;Mé.Dfa‘isy I Daniel)

Versus

Applicants



[ The}\ldminisu -ator
Umon Territory of Lakshadweep
Kavaxathx 682 555

Ihe Lhalrpenson
Vlllage (Dweep) Panchayath
Kiltan 682 558

o

3. 1he'Employment Officer
Kavalathl L akshadweep 682 555

4, Dueclox ofPanchayath
*Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer

Village (Dweep) Panchayat, Kiltan — 682 558

6. l—Ig;)f't?i‘c.ultural Assistant
Village (Dweep) Panchayat, Kiltan-682 558.

1. Asadu‘lla K C
S/o Yousuff '
Kanmchetta Kiltan Island
U ofI akshdadwcep 682 558

2. «»Kunhl M

A';ltan Island
eep-682 558

_S Mohammed
Komalam Klltan Island
U"r o, Lakshdadwcep 682 558

4. Sa]ecm P P
S/o'Hamsa )

Puthenpura Kiltan Island
UT ofLakshdadwcep 682 558

E}.{"iltan Island
dadweep-682 558

Respondents



6. (unhl K P..
S/o :Pukoya

7. Abdul Ka31m P;V
S/o. Muneer o
Pentamvell Klltan [sland
uT QFL kshdadweep 682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

! L. Lgﬁioli Territory of Lakshadweep represented by
'he 'Admihistrat'or Kavarathi Island-682 555

2. The Duecto; of Panchayath
Umon Territory of Lakshadweep
Kavalathl Island-682 555

3. xI he L;hjau_‘person
Village (Dweep) Panchayath
Kiltaq Island, Union Territory of Lakshadweep-682 558

4. The 1"‘xécutive Officer

anlagc (Dweep) Panchayath
Klltan Island Umon Territory ofLakshadweep 682 558

-~

Union lemtox}‘/ of Lakshadweep-682 558. Respondents
(By Advocate (M1 S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/2013
L Jalaludheeri K K.
= S/o ghalk Poovalap

Poovallap House Kiltan Island,
JT of [ <shadweep 682 558.

o




6.

Kiltan Island,
L-a-'ks’hadweép-é 82 558.

Ameelall A P
S/o Syed Mohammed

Arakalapuxa House Kiltan Island,

UT of Lakshadweep-682 558.

I'Smail T

“S/o-Yusuf

- Tholiyoda House, Kiltan Island,

S UT ofﬂLakshadweep-682 558.

%yed Mohammed Koya K.P.
Slo Mohammed

Kanjipura Héuse, Kiltan Island,
UT of Lakshadweep-682 558.

‘Kasimkoya C.H.

S/o Muthukoya

Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558,

(By Advocate‘MxShabu Sreedharan)

(V'S

1t_o

1 he lDlIGZCtOI of Panchayath
Umon i_Teu 1t01y ofLakshadweep

s Panchayath

P qﬂr{«saﬂ?’f\* )he Asmstant Ifnglmex

i\ .,””K\T"

Lfa;n.lsland

Versus

ory of. Lakshadweep represented by
stx at01 Kavarathi Island 682 555

10_: '1 cmt01y of L akshadweep 682 558.

Applicants

. Jr ion Temtory ofLakshadweep 682 558

Respondents



L. Sadakathulla_'A 'age 38
S/0 Kunhi Ahammed
AJnad House, Klltan Island
I akshadweep

' S/o Kunhl
Palllthlthlyoda House Kiltan Island
_ Iakshadweep | Applicants

(By Advdcate:'M’s.Dé}isy I. Daniel)
Versus
1. The Admlmsuatm
Umon Terr itory. of Lakshadweep

_ Kavaxathl 682 555.

2. ,lheChan_JeI_son
Village Dweep) Panchayath

Kava1ath1 682 558 _ - : Respondents

(By Advocate M1 S Radhakmhnan R1& 3)

8. O_.Af\To 21:2/2‘01'3

P.P. lavvab1 W/o Abdul Salam
L ab"urex ' Agncultwal Department,
sldni Residing at Pallipuram House,
of Lakshadweep,
0 Applicant

',Jaju Babu)

1 Ihe Dnectcn ongnculture

Umon T cmtoly of Lakshadweep
Kava1a111 Is]and =682 555.



~ - 9
Q Tll’é Adminisfratolr
Union Territory of Lakshadweep
Kavarattl Island - 682 555. Respondents

(By Ad_»quc_;atc‘ M’,_r_f.. Si.};Rad-hakrishnan)

I SabirAll K
Kuriyathiyoda House,
Kiltan Island. *

C.P. Firoz_
Chemmanam Palli House
Kalpeni Island.

o

3. K.P. Clleﬂyak,oya
Karuppathapura House,
°Kalp.e__ni- Island.

4. ;
Pak <1pula HOuse
Kalpem Island

5. Habsa A

_ Allkome Hddse
Klltan Island

0. A‘ P Naseema
Aynapula House
Applicants

(\dmmlstlatl on. ofthe Union Territory
of La l<shadweep, Kavarathi — 682 555.

2. Ihe Dlrector (Services) -
/\dlnlnlstratlon of the Union Territory
oflsakshadweep (Secretariat),
Kavarattl - 682 555.

Respondents




R S

(By Advocatc M1 S, Radhaknshnan)

10. ()AN" 268/2013

L. M Ameen,

8 dMohammed
Milayaim e, Agatti Island
Umon Ten 1tory, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddm
Bharkath Manzil
© Agali Island, Union Territory
Lakshadweep.

(By /—\dvqcale:'Mr-. Grashious Kuriakose),

Versus

. Temtmy of Lakshadweep,
(avcnathl 682 555.

2. 1 he Dnectm of Panchayath
_ Departmcnt of Panchayath
Kavaram - 682 555

0

Dnéectox of:%l-eince and Technology

98]

f:;Lakshadweep

5. Spec1a Officer:

'(By /\dvocate M. S Radhalmshnan)

1. ()A269/2013 |

V1 lage (Dweep Panchayat Agattl) 682 558. |

Applicants

Respondénts

App]icaﬁt



11

Versus

errl or,yfof Lakshadweep
fh1 682 555

2. i.he .‘:(.,halrpel 'son
Village (Dweep) Panchayath
Kiltan-682 558

(OS]

The EmpIOyment Officer
Kavarathi, Lakshadweep-682 555.

4. ° Directorof Panchayath
Department of Panchayath
Kavarathl 682 555

5. The Executlve Officer
' Vlllage (Dweep) Panchayath
K_lltan. 682 558

6. Homcuhuxal A531stant
Vlllaoe (Dweep) Panchayat
Klltan 682 558

Nambichan, ll‘tan Island
L akshad _‘ e‘Cp; R S

(By Advocate Mr Grashlous Kurla kose, Sr.)

Versus .

Respondents

Applicant



l el ‘wgmh%ﬂ’_

grfy

i
) Panchayath,
: Respondents

(By Ad _hakrishnan ~RI1-3)
13.
I P

S/o Sayid V: K.

Vallpmkadlyodu‘

Kiltan Island, l:akshadweep
2. Sayed Badqsh'a‘Muhideen S.V.

Shahar Ban Vilas House -

Chetlat e : Applicants

(By Advocatc M1 GlaSthUS Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

I \dmlnlstrator
U ofLakshadweep, Kavarathi-682 555.
2. Dlreuon

Sciénce & Technology

Chetlat 682 556

LI

Dnectox ofPanchayalh
Rmal Developmenl Department of Panchayath

5. Addl.rvSu'b,_Dlvmonal Ofﬁcer
Chellat 682 556

6. Jumm Sc1emlﬁc Officer
Chctlat 682 556.

Respondents




B

l. AK Sajeed B

Kalpcm Island

3. Al T Ahadab1
Athanam Thott_am Houise
Kalpeni-l'sla:nd;'

4, P.P. Sulalkha
P uthlya Pandar am House
Kalpem Island
5. CP Noouehan :
Chemmanam Palli House
Kalpem lsland

6 /\ ( Bceb1 g
Anakkalar House
Kalpem Island

7. M P. Mohammed
Mull;pwa House
Kal,p,em Is]and_

KB Gangesh)
Versus

f}aﬂtor,
ion-of the Union Territory

Admm"_; fr

2. Fhe Dlrectm (Selwces)
Admmlstlatlon of the Union Territory
ofLakshadweep (Secretariat),

A griculture
 of Lakshadweep,
-,;555

ofLakshadweep, Kavarathi — 682 555.

Appl'icants

Respondents



-2,

0A 300/2013

B.Koya, age 42, -
S/o Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
+5/0 Mohammed, Bakakada House
Andrott Island. , \ g

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott [sland.

P.P.lHassan, age 41,
S/o Sayeed Bukari M P. Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

*C.Mohammed Kasim, age 44,

S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,

Andrott [sland.

AL Jamal age 48
S/o /\bdulla Attalada, /\lxyathara House,
Andrott Island.



® BT

13. A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. ' :

14, L.Khadeejomabi, age 47,
~ D/o Buhari, Lavanakkal House,
Andrott Island.

15, C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island. -

16. K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17. A.Kunhi Seethi, age 51,
. S/0 Ukkas, Aliyathara;
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island. '

19.  P.N.Hakeem, age 48,
‘S/o Siddique, Pudiya Nalam,
Andrott Island.

20. K.K.Kunhibi, age 52, -
S/0 Yousaf, Komalam Kattu,
Andrott Island.

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
- Kolikkat Neduvilakam, Andrott Island.

22. - Mohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
Andrott Island.

23. K.;C_.:;I\/Iohammed Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

“,\"Q,;ﬁ- .




26.

27.

28.

29.

30.

31

32.

(S}
(S}

34.

35.

36 o I\ K Anwar Hussain,age 31

M.P.Khaleel, age 37,
“S/o Assainar, Mathar apura House
Andrott Island. '

P.P.Hassan, age 41,

S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
/\nchou sland.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,

S/o Pookunhi, Halookakkada House,

Andrott Island.

M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age '32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Mdhammed Basheef age 34,
S/o0 Aboosala U.K. Kunthathalam House,
/\ndxou [sland.

K.K.Mohammed Farook, age 27,
'S/o Kunhi Seethikoya, Kerakkadamali Housé,
' Andrott Island.

A. Rc_isheed Khan, age 39,
R S/o ayeed Ismail, Aliyathara House,

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

S/o Koya V., Kerakkada House,
Andlou lsland

3
s

,i

i



37.

38.

39.

40.

41.

42.

' 44,

46.

47.

e

F
z

et

A

@

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
=S/0 Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Fafook, age 37,
S/o0 Pookunhi Koya, Thekila Hlam,
Andrott [sland.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

MC Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island. '

Guhar Madeena Beegum, age 37,
D/o.Mohammed B, Aliyathara House,
Andrott Island.

Kl Pookunhi Koya, age 36,
S/o Yacoob, Kolikkatt House,
Androitt Island,

K.Der_-_:\:/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

\dvoate: Mr.K.B.Gangesh)

Versus

Applicants



[§)

w2

e

The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
LLakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
< Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Nloh;@med Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker
=S/o Seethi
Aliyathara House, Androth.

N()Eg;éi;akhan M. K.
S/0:Sued Koya
I\]/l_-éi‘ amkakkada House, Androth

a;@nmed Kasim P.P.
dave, Palathupra House, Androth

Abdu l Akbar
S/Q"St@bair
Pandath Puthiya Pura House, Androth

‘Mujeeb Rahman
-S/o lbrahim
A liyathara House, Androth

im Koya
athi Mouse, Androth



13. Mohéihmed Hassan
S/o Kunhl Koya
: Ayenamada House, And1 oth

14. Mohammed Abdusalam T
S/o Abusala
. Thechen House, Androth

| 15. Mu-h'ammed Rafi
' S/o Nalla Koya K.
- Poodamkakkada House, Androth

16.  Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

1 - 17. P.P.Koyamma
T S/o PK.Kidave
Pa_la;hUpura House, Androth

18.  Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

19.  Muhammed Basheer C.P.
! - S/o Abdul Khader
Chenkkal Puthnyapura House
- Androth. . | Respondents

Mr.S.Radhakrishnan — R1-4)

(By Adv
_ (Ms.Rekha Vasudevan (R5-19)




. 0A3012013

/\tta-ko:ya T.V, a‘ge 44
S/o. Koya Ihankgdl T,
1 hjal‘: th Vallydkkaltu

'S/o. Koya Kldave Allyathara House,
/\ndxoth Is]and '

MOhammed age 54
S/o Shaban, Bir 1yammada House
Androth lsland

Yousaf, age 60
S/o Ahammed Kandalath House,

_ /\ndrolh lsland

{)%'Rehman age 35
] _,_;chetta House,

Abdul Nasax ’age 38
b/o Naild Koya Kunnashada House,
/\ndloth Island

Mohammed Basheel age 37

b/o Yacoob, {\lllyathala House,

@/@ Koyamméfi‘;Mayampokada House,
/\ndmth Isfan

ff"_'iNOLjfal dge 43
: "S/o KoyammlaI(oya Thacher1 House,

/\ndroth I%lan .

eri Moosathada House,



13.

17.

2!

-,Jalal age 37
Slo Kunmsecdhl Palathupura House,

Androth Island

Farook; age 49
§ ;;Koyamma ’ Pochalam House,

‘%/o Sayeed Méhammed Thacheri Moosathada House,

/ﬁ\ndAl oth Island

fad chebx ii" 'lage 46



25.

26.

27.

28.

29,

30.

31.

32.

33.

/\ndl oth Island

Indeen age 60 L
S/o /\hamni, di Kandalath House,

/\ndloth Island

Mohammed Saleem age 42
Slo- Sayeed Mohammed, Kunnashada House

(Jaloox age’ 41
S/o I‘hangu Koya Pentamvell House,
/\I’lCllOlh Island '

Si;ddee'que'l agé 43
S/o Kidave, Modlyothada IIouse
Andloth Island

Qhanavas "'age 33
9/0 Kunhi Koya, Pochalam House,
/\ndloth lsland

Pool(unlnvage SOn

Illyas agc 36
S/o:Hamza KOya Allyathara House,
_/lndloth Island

Mohammed Basheer age 39
S/o Saycedf'l\/lohammed Aliyathara House,
' /\nclloth Island :

?



36. Mohammed Sdleem age 33
S/o’ Koyamma Kanmpura House,
Andmth Island

37. Shamsuddeen agje 33
S/o /\bdul Kader Behchetta House,
And]oth Island R

| 38. Kunhl%cethl age 47 .
' - S/o /\boo Sala, Lavanakkal House,
'Andloth Island

39. Yacoo‘b, age 45 .
: S/o Sainddeen, Kunnashada House,
'Androth I%lan'-d

40, Abdul Jabbar, age 38
S/o Sayeed Mohammed, Kannichetta House,
/\ndloth Sland

41. Jamal agc 41
S/.O: ‘Sayeed Bukarl Bldumkattu Bilutheth House,
droth- Island

42.

43. @ajma Becgum age 29
~ D/oNal akoya Lavanakkal House,
Y-Andtoth land

44, ,Sha mnas Beegum age 28
wmh (oya Lavanakkal House,

9




48.

49.

50.

51,

53.

54.

55.

56.

57.

.58,

59.

S/o Pookoya Negaﬁmada House,
/\ndloth Island.

Koya age 36
S/o Attakoya ‘Mathil I—Iousc
/\ndxoth I%land

Kamnl age 41
S/o.Muthu Koya, Palathupura House
(}\nc}got\h [stand.

Sakavllya agjc 32
S/o Muthukoya Bllutheth House,
Al’llelh Island .

Sallh ‘age 37
S/o Kumkoya )Aynamada House,
/\mh_oth I%landA :

s{l_éarﬁiNaser,, age 40
876 Sayecd '
And oth Island

%ayeed Mohammed age 42
‘S/o denm Achadapurakattu IIouse

/\ndloth ]sland ,

(unnashada House .

hammed, Palliyet House,



63.
64,
5. .
66..
6.

 §8¢

69.

Slo /\boo Salah' Pelumpalll House
Andloth Island

Mu_]eeb Rehman,'age 37
S/o0:Sayeed Buhari, Karakunnel House
Androth Island. '

Noufel K, agc 33

S/o Nattaxya Koya Cheriyadam House

:oth I‘sj-and‘

Shamsu Shumoos age 34
S/o Cher 1yakoya M. Pentamv1lapu1a I—Iouse
/\ndloth Is_land_ |

bdul Naser, age 308
‘ttlathattu House

ahulla, age 33
ya,Nallal House

B S/o Kdnh]scthx Pelumpalh House
/\ndxoth I%land

Rlyds agc 29‘

%}-'P S, Pentambehpula House

Panidathu Lavenakkan House



72.

73.

74.

75.

76.

77.

78.

79.

S/o PookuttyM Math

'Mohammed Hassaﬁf.
_S/o Sayeed Mohamm

Ra ) at,a ge 42

Andzoth Island

Achammada House
Andxoth ,VIsland |

Shamsudeen age 32
S/o-Muthu Koya K. Nella1 House
A]‘]d]Olh sland

\/Iohammed Naseel age 28
Slo. Muhammed Pentamvellpma House
/\ndxolh Island

Raulath Beeo‘um age 29
S/o Thangakoya, Arathupura House
/\ndloth I%Iand

Eathahuddcen agc 38
§/o Kldave U K , Makket House

Mohammed Mustafa age 33
S/o Ahammad1ya Jabalpura House
Androth Island




84.
8;4
86,
37}
88,
89.
'90
92.

93.

7

/\ttakoya agje 49
S/;O,-Y-dcoob Allyathala House

1a; agei34
S/o Sayced Mohammed Palllyett House
/\ndloth I%land IR _

BdShCCI age 55

: Thdchcn Moosathala
/\ndloth Iqland

‘Mohammed F alook age 33
“Sio Nallakoya, C L ., Tharampalli-Makket House
| A1d1<)th Island .

Salccm age 31
S/o Seethl Kalakunnel House

9/0 Sayeed-,Iﬁlﬁall Kandalath House
Andloth Island




P

/\kaaa C;‘ a

96.
- 97. .

S/ gak .~Kunchali House
/\nd-l-oth Island.:.k

98. Mohammcd Musnafa age 42
day akkal Hou%e
/\ndloth Island

99. Navas age 25 S
5/0 Flussain, Thahua VIanle
/\ndloth Island

100. Shanavas age 33 v .
9/0 Shalafudecn Mathil House
/\ndloth Island
g : ,ft;.j-'z:"“j

101. Ila%san age 33
9/0 @eeth] M, Lavanakal IIouse
/\nd;oth Island

102. Mohammcd BdShCGI age 42
S/o Yousa_ﬁ, \Jellal House

103.

104. /amul Abid, age 26 _
9/0 Kldave K Palliat House
/\ndloth lsland

105, Muthu Koya age 39

S/o Kunhl Seethl Makkcttc

107,

| Axiciioth Islénd |



121,

1_'23.
124,
125.
126,
127.

]28.

i sy R

A v

ﬂTU]‘./\bld age 41
ssamar ‘N. P Kandalath House,
Androth Island

Mohammed dge 50 .
b/o Abd -l‘Kl'adel K=aval Chetta House,

' /A\ndhx oth Island

Mohammcd AbOo Salih age 37
S/o Musthafa, Ammelam House,

'Andlolh Island

Koya age 37
S/o Sayeed Mohammed Lavanakkal House,
/\ndl()th Island :

Mohammed Rafeek C.P., age 38

AS/Q ‘ayﬁeed Chﬂenkkal Puthlyapmam

: Andxoth ]sland

\/]ukbcc] age 28
S/o: Majeed L., Perumpalli House
/\ndloth Island

RdShCCd Khan age 33
5/0 (Jdave;A ABlyyadachetta House,

y
gt A .
N 5
! L




108. Shi
109.

110.

.2'9

Ubaldul a. agc 29
Slo Sathal Kanmpma House
/\ndloth Island F

Jalal, age 49 R
S/0 Yousaf'P; Moodampura House
/\ndloth Island

. Kldavu ag,e 55

S/o Indeen' M. Blrlyammada House
Andloth Is]and

Kldav;u, age 59 »
S/o Irjab, Mekkat House
‘Z\hd'roth.]sland.'- '

, Mohammcd galahudheen age 26

S/o Koya T:P., Kandeth House
A”-df,.ch Island

I 14 .".5'; i

I15.

116.

118 Nal

Mohammed*;Ajlthaf age 24
Slo Jamal Mayompokkada House -
/\ndxoth I%land

/\bdul (Jafoo'r age 28
S/o Nallakoya T, Bappathlyoda House
/\ndlolh Island.

\/[ohammcd Yathlya Khan, age 23

, S/o Bashcm K Mathlll {ouse

. /\ndxothzlsland,l_: |

Kunmkoya !agje%SS
S/o Ahmed; Ponmkam House
/}Vndl_oth‘ls‘laq‘g '



133. N

134,

: Mohammcd F zal age 38

S/o-:Krdave Poovadak

kattu House,

Andxoth Island = -
Mohammed Saleem age 31

S/o Hassan Kunm Keylyoda House,

/\ndxoth I%lcmd

1360
= ~S/o Aboo Saleh Kavalchetta House

137.

138,

Koyamma age 47

Abdul A/eez Khan age 41 _
S/o Mohammed Blrayammada House,

| Andloth I%land




ETT R ol T

: 342'

r‘h!llgajkkada House,

| /\ndloth Islan‘d‘
146. Mohammcd Iqbal age 38
S/o Nallakoya,, Perumpally House
Androth Island. '

147. Pookunni, dge 56 .
S/o Yousafllall Bappathlyoda House
Andlothl land

\ med Bashcex age 38
S/o KlddVC A Mayampokkada House,
/\ndxoth Island

I

149. Chc’iiy'akoyé' hgé'36
‘ S/o I Kunnikoya P. Thachen House,
Andxoth Is]and
I - l '
150. Nasccmudheen K S P. age 28
S/o Abdul Khader T, Karachetta Sarommapura House
Androth Igland' T

b

151.

152. L]ya irahrhan, age 31 |
Slo Kunml\oya I\/l P., Chekummada House,
Andloth I@land

153. l(’ix’xd’}iibi a:gc‘ '46 '
S/o Kadcn Pel,umpalln House,
/\ndlolh Ib] :

All}’ ?fhara House,



159.

160.

1et.

165.

'/\ndxoth Qldnd

33
V;.;aghvafg'l_al House,

Qadakkathulla jage 34
S/o Buhari V_.K Chettapokade House,
/\ndmth Is]and -

Ba%hcet, age 40

S/o Sayeed-K., Kum__.._ hada House,

Moiha_mmed I_\Ur'_alshl, age 25

‘S/o Sayeed Mohammed, Karakunnel House,

Androth 'l‘sla"nd .

Snaj, age 47
S/o Kidave K., Kunnumpura House,
/\n( 10 th. Island

Mohanimcd Rafi, age 31
S/o, Ham/a Koya K., Pathummapura House,
Andloh Island

/\bdul Jabbeu age 35 .
S/o Kunm %6111 Makkett House,
/\ndlolh l%land

§ajced \/Iohaﬁﬂﬂe(l age 54
@/o l<1davu Poovadakkdtlu House,
/\ndxoth Isldnd '

Thacheri House,
ya P Thacheu House,

ldd\/U K Ammelam House,

7

/T oth Is]and

e SRR VL)

ROVENS P A



24
168. _Mohammed Rafee age 42
Slo l\oyammakoya Mayampokkada House,
'Andioth Island
169. Mulldkoya age 47 :
S/o: Ma;ccd. K. Lavﬁ’ _;akf;gal House,
170. ! ‘
S/o I\'ldavc P Amme‘lam'House
/\ndlolh Island
171. Mohammcd Kasnn age 46
S/o Yousaf, Bappath)yoda House
/\ndxolh Is]and
172. Kadeeja, agc‘Sl A
D/o Kidave K., Thacheri House,
/\n(lxolh ]sl”md
173. MLchlbl, agc 5'4
: B Palathupula House,
174.
/\/nd‘vxﬁolh islandéfl
175, Ali Akbai K. :age 25
S/o Cher 1yakoya Kannathimada,
/\ndtoth lsland,ﬁf_ :
176. Mohammcd Sa;l:celn age 33
S/o ShdlkO' d Kunhall House, v _
/\n ot . - Applicants
(By Ad .B.{Gangesh)
; Versus
1. 'l he /\dmln Str atdl‘

/\dnmmuatlonofthe UT of Lakshadweep




Respondents

(By Advocate M1 S Radhaknshnan)

17.

OA 302/2013

Jaffer, age 35
S/o Babu;an Pannethechetta House -
Amml lsland i .

- I\allakoya 1‘f:lge 40
' S/o /\bdulla Koya Puthoya Kanniyam House

/\hnm lsiandtfl
Jabbal P.C, age: 36

S/o Cheriya Koya, Punakkachetta House
/\1mm lsland

hadaéhatta House

eikoya, Mampuram House

Applicants

r (BGan gesh)




Versus

1. _T he Admnmslnalox
v/\dmlmstl ation ofthe
.jKEchIld[hl 687 555 :

" of Lakshadweep

of-Panchayats _
Dcpait ent obf'Panchay.ats'
AdmlmSllat]OH of the YT of Lakshadweep
_ Kavamthl 682 555 B

3. Dlsu ict Panchayat
Amini represented by its
ExecutiveiO‘fﬁcer.

4, Village (chep) Panchayat
Amini Island répresented by its
anculxvc Offcen Respondents

(By AdVOLdlC 1\/11 S Radhalmshnan/M/s Shex iff Assoc1ates)

18. (w\30"2013

@/0 Kunhlkunhl P allam f_—]ouse
Kavaxathl land '

flydkoya K , Aynipura House
Kd\/dldlhl Island

S/o Che .

5. chooll'l"age41
Slo Kidave U.P.} Kuttipapepura House
»}\avalathn Island




12.

15,

MUJCCb Rehman B; age 30

J.P., age 34
Uthampokakada House

S/o Fhangakoya ergkal House

K Kd\/dla[hl Island

'Sajitha P, age 32 o
' .D/o Alr /\Iadam Poovmoda House

Kdlealhl Island

_ Bashecx_;P I age 44

S/o Ahmed Ka_"mmada Kadapurathaba} ouse
{avmathl Island

_ ._ialccm A. P agjc 34. '
~Slo. Mohammcd C.p., Athampapepura House

}\avalalh] Ishn =

'Sé-éih P.A., age 29
P., Puthiya Alikom House

/\nwalgv /\4P., age_39
Sto, Mulhu A ;'n'epuxa




20.

21.

- 22.

23.

24.

25.

26.

217.

28.

B 3"8, : .

Q/o ‘Ham7at
Kavaxalhl Isl-a d.

Mamkfan K. P ‘age 30
S/o Abdulla A, Kuttltapepura

| A&am lsland

' llndayathulla S. M , age. 36

S/o Hamzath B. K 5 Subalda Manznl
Kavalathl Island

\nsar P.P., ag¢31
S/o Chenya" Koya K. P. Paklchlpula
Kavalathl Island '

Sullmdn K P age 38
S/o KlddVC U P. Kuttlpappepuxa
Ka\/dldlhl Island :

Yacoob C}P.; age 40

/\uakoya B age 41
;_-j‘M I, Bnekal House

[



35,
36.
':37.-
38. |

39.

\O

§/0 Babujan M Puthlyapura House
lxnltan Island :

Hussainali K.P. age"33 .
Slo Muhammcd C,, Kuttithayapura House
]\d\/aldlhl sland

Sulalman M age 37 v
S/o I {am/ath M., Maidanoda House
Kavalathl Islcmd

Ka;a llussam C age 37 _
S/o /\hammed Khan T.P. Chungam House

hman T K ; dge 38

Mohammcd Shaﬁ K P, age 32
S/o Qayed 00, A, Kakachlyapura House
Kavamthl Island

Mohammcd Razﬁ' B. age 33
S/()_Attakldave T P Beexamhoda House




45.

Kava

imada House

'S/o 1\4vohammcdi1;‘_. Amanafhakepma House

1<uhl Island

46. S 1é1'afudhécnﬂ, age 24
9/0 Al A Poovino'da House

K d V a

1alhn sland

(By Aa\;/o‘cate:'I\(lx'j.‘K;._'B.Gangesh)

Dep

Versus

|
riment’ ongnculune

UT of Lakshadweep
l\avaxdthl 687 _555 lepresented by

Applicants

Respondents



SnaJ age,3‘513' =
9/0 Abusaia, Putjlyalllam House '
/\mlm Island

KK Razak, afge'527
S/o Khadel kOya Kunmyatamkakkada House

S/ Ahamed'

P'a']'lam House
,m'_.Is.lan Lo

Al'nl

K (, MOOSdI age 44

S/o. Atlakoya Keelachely House
/\mlm Island

. 1

B Kasmlkoya dge 42

ge 41
Yy e 'Chnmthabelll House

Raheem”l\/f age 33
S/o: bdul%lfakoya Madam House
/\mml Island |

' Pookunh1

S/o T.C. Yousa.f »Noormahal House
/\mmn lsland

Applicants



éhayats
}’anchayats
ofthe UT of Lakshadweep,

~ -

Dncclm ofl“ducatlon o
»Dncumatc of Lducatxol"' |

()

Kavalall 68" 355 ;

4, Village (Dweep) Panchayat
Amini 1Island represented by its
E xccutwc () ﬁcel

(By Adl'vd,c':aft,je';' 1\/11 S .Radhak'ril_shnan)

20. () A No 323/2013

. Mohammcd /\bdul Razak
S/o UK. I\alla Koya
/\ualada Iou%c
/\ndlolt lslcmd

2. l\ Moosa .
Kand1laml ouse '

(U8

/\ndlou Islén“.

(By /\c vocdte \41 K B;.}(Jang,esl 1)

' .‘.:V,C_;rsu_s,

L. The /\dmlmsuatm
/\dmxmslml ion:of lhe Umon Temtony

D-_i-,pmmmn of f* nv101nment of Forests
Unton 1 cmtoxy of Lakshadweep,
l&dvmalhl - 6é>’> 555

Respondents

Applicants

Respondents



Kava{alhl sland

-/\boobacku l K , age 34
S/o 1 cuhahulla P 1leenakeel
Kavarathi } ldnd

(S

4, Je:lwali'géélj /\P,dgc 32
S/o Hamieed, :Aliapura
K'aviérathi 'lsléhd L

Shajahan B agje 35
nd. S | ~ Applicants
1rK.B.Gangesh)

Versus

I '1 hc Admmlsuatm
/\dmmlslmtmn of the UT of Lakshadweep
l\avalathl 687 555 :

2.

3. : 1ence & Technology
1 of L akshadweep
-I\avarcnhx 6&7 553

o l_cplescmcd by.xts Dnectox“

i ""age (chcp) Panchayat

.éualhn I%Iand mp!escnted by its
: Respondents’



I, Parook,age40:

Kavarathi‘1slar

(By Advdca.t‘e: l\/li‘.l;(.B-.;Garigéfsh)_
Versus

I The /\dnmmsuaton
Administration of the UT of Lakshadweep
]\d\’clldlhl 667 553.

2. Dncaon ol :
Dcpdnmcm o f’anchayats
~/\dm:mst ‘on of the UT of Lakshadweep,
Al\'lxzcndtl'ﬂ 6%71535

3. _bapdumcm of l nvironment & Forests
Union lcmtoxyo " [Lakshadweep
l\dvmdllu-6§>2 555

4. Village (D\vccp) Panchayat
Kayarathi Island represented by 1ts
1 ACCUUVC OHmcx

Vl;\q}_\h’dlﬁdlh i

2. Sai ﬁu] ‘l L\IﬁCédP.P.,_ age 39
S/o-Atal K.P. If’.okai‘a Chepura House,
f\d\' Hcllhl R ' '

age 35

"'liilkij{a‘in‘]hﬂéﬁl KP,
: I 'Kaxutholapua llouse

;age 41
P Ham House,

Applicants

Respondents



N

OS]

45

Applicants

Versus

The /\dmmxstratox
Administration 6f the UT ofLakshadweep
Kavalalhl—_()BZ; 555.

Director of Pariéhayats v
D(,p'utmcnt ofPanchayats
' 'n;mlquatlon ofthe UT of Lakshadweep,

;Dx‘ectm ofl-:ducatlon h
‘ate of Education,

Admmlsu ation of the Union Territory
of LL a<shadweep, Kavarathi-682 555

Vlllage (Dweep) Panchayat
Kavarathi Island leplesemed by its
1 mcutwe Oi cer. ~ Respondents

[ g ;1 :a‘hakri‘shnan)

Applicahts



Versus

Lakshadweep

':Adlhlnlstl atléh ofthe UT of Lakshadweep,
Kaval athi- 682 555 E

3. lhe Chlef erCthlve Ofﬁcer
District Panchayat Unit
Kiltan, Union Territory _
of Lakshadweep-682 557 - Respondents

(By Adf\}éfc'até:' 1\/1r;;Si.R%ﬁdhakrfshhan)

25. (5'&35—‘1"/2’0‘1”3

I 1ssam K C age 34 E

S/a'Sa cd,Mohammad AM.

hatta (House) Agam Island

s 1adweep

kafng as-casual labourer in the Department of
%mence & Technology Agatti, Lakshadweep.

2. Ilydell '.




5. The Jumol

47

Apphcants

'akose Sr. & Ms.Daisy I. Damel)

ersus
_E;p.,-.”,K'a arathi-682 555.
2. }Chanpelson e
Vlllage (Dwecp) Panchayat Agatti- 682 557.
3. Chanpelson

'VJllage (D\veéb) Panchayath Chetlat Isl and 682 554.

4, 'The Jumolj»gSmenuﬂc Ofﬁcel :
Depaltme i cience § & ‘Technology -

'”Chetlat 682

‘ ific Ofﬁcer.
Depaxt, nen ._ofS‘c1ence & Technology
Agatti- 682 557 -

6. Duectox ofPanchayath
Depallmem of Panchayath
Kavarathi: 682555, " | Respondents

(By Advicate: Mr.S:Radhakrishnan for R1,4,5 & 6)

Applicants

Versus



T

Kavax attl

3. Sub DlVlSlonal Of 1fé ; .
Kilian Island, Umohf e_f itory of Lakshadweep
Kllldn S :
4, I")irector
Services, .-
UT of Lalgshadwecp, Kavalattl

- (By Advo‘ééte'fM{vr.S:;:I;{’édhakri-‘shnan)

27, OA 3442013

I Kassim A - )
Sto. Auakoya P
'_/\hyathala Ilousc Andrott

2. | Jalaluddm N _
koya NP
§ 1mada I’-I.Qu%e, Andrott

3. Mo m-mmed lla%san C. L
S/o’Kain nkoya SVP
1 chyakkal H*ouse Andrott

4. Mohammed Rafeek C. K
S/o, Koya K. C
Chcnya Kakkanal House, Andlott

S. Mohammcd Kama]uddm M.K
' S/'o Shlhabuddm Pookoya Thangal

| oom-il l'lvasvsqn A
Q.‘Nallaya f)ya U.K

._('hwladal ousé Andrott

Respondents



o

(OS]

49

{the Uriion Territory
K'l\/al attl - 682555

Dn'ccto; of Paﬁchavats ‘

Dcpmtmcnt ofPanchayats ’
'Admmmhahon of the Union Territory
ol 1 akshadwecp, Kavaratti — 682 555

DdellmCﬂl ofHecmuty
Union Icmloly of Lakshadweep
Kchlldlhl 687 555

Vllldg?c'(D\y_grep) Panchayat
ndrotiTsland Tepresented by its
ficeri— 682,552,

: SiR;édﬁ‘al<1ji§hnan )
OA 343/20 3
Ayshomma -

D/o I hmsa l:llachetta IIouse Agathi

13 cc fa t.rh. u mmza i:lf?;. v :
D/oKasnii-Koya; Puthanveed House, Agathi

Ellia;l;ad House, Agathi

Applicants

Respondems



9.

16.

jrro o gkl e

EO

S/O Kesmi \Oya C p

Poovmod 'II()use /\g,alhn

U mmex M Is

l\unnathalam House Agalhl

N_aZer K _
S/o Kidave = |
Kunnikathiyapaf_dg House, Agathi

Showkathali M
S/o.Ummer: B .
l\/lakaydchodq {ouse Agdthl

S-c .L,d:_.MthI'n med K

N.aseu
S/o MuthallfK
Pathada House, Agathi

.'/I\BO;O.blélCl\Cl NM

S/o /\bdul Rahman F

iS/o Mohammed \oya
Kaklmdq Hou%c Agatht

AdharC
S/o.Mohamimed Koya T.P
Challakkad House, Agathi




24.

o
i

26.

28.

51

:M uhammcd Koya B
b/oKoyd, o
‘Bnyathablyoda Ilouse Agathl

Nafeesa M. K o
)/()_:Abdulvlapl‘&oya <
,M(_)0Lhamka_'kkj'cigla House, Agathi

Kasmlkoya K
S/o; /\bbobackc“Koya
l\amdlmalml{lodd Pulhlya Illam, Agathi

v/\b()obackm U.P_
_ 1_1 Mohammed
Uppa hoda I_l()L__e Agathn

lllndumbl I\/l N
D70, Attakoya
Man_’lyam Sevlyoda House Agathi




b~

52

(OS]
[N

(O8]
(8]

decd Mohammed L
S/o. Kahd ~
‘ l lla Housc /\g’llhl :

35'. Nasé@}r ’il‘.P |
S/o.Muthalif
fl"hék.ku P uthlya Illam Agatln

36. chnc U
S/o.Hamza U -
Ummmcxoddchuta Housc Agathi

37. Sycd Mohammcd CT
S/o Aboo Sala I ,
amhlthwoda lIousc Agathl

S, /o.;lﬁ"alhalmlla :
Blyashablyoda House, Agathl

40. lla]cnomma FP
D/o /\bdul kd( enkoya P. C

5 "I;f.;"’%'f:;‘i‘v“"@:‘.f“~‘g~':-f,l""“ﬂ;ﬂ'- Gy



o

46.. G
47.
48.

49.

50.

53

D/o; 'aycd A oul_i Rahman

l\ogdam Housé Agathx

Showkathali l
S/o:Late Attakoya
Saila'ni)_{,od'a I:I_‘Q,uv,se, _Agathi

\hssamudhccn V K

S/olamza C:K (L atc)
. Vddclk chla 1ilam, AgaLhJ .

_ Mohammed /\11 (,

S/o.Kasmi; Koya A
Chachalakapﬁa Ilouse /\gathl

Applicants



o e i e
R S SR T

: o
Respondents
I Umhﬁ ]“ardok{S;ha‘ﬂ
S/o.Aboosala
Malikakal IIOuse Aminii
2. P. A gayedall .
S/ollam/akoym B
Puthlya Asha: ( 'da House Am1n1
3. Rah‘math Beegam ' o
D/o Ahdmed Mallkakal House, Amini
4. Ahamedkoya.- :
S/o Koyakldavu Su1amb1 House Amini
5. Vahyabx p: (, o
D/o /\nlhukoya Palllyachetta House, Amini
Applicants
‘) Versus
I Ihc Admnmsuatm _




- Respondents

D/o Kunhlkunhi '
P.alllcham HOusc Kavarattl Island




10.

13. Rahmath Bcegum P P
D/o Attal K.P.
: ogchanachepund Kavarattl [sland

Applicants

'the Union Territory
' '(Scc retarlat)

Respondents



3/ :"Muthukoya o
Suxambx I{ouse Am'm

3. Anwar Hussam
D/o Essa . a
Kouapura House Amlm

4. ,deltha Beegqm y
D/o, Sayeed. Abdulla Koya
BehHouse Amml P

5. 'l'ldlnée"dathbi" o
D/o: Shaikoyd'
Monakkalldchetta House Amini

6. l'i“assaihar‘ e
S/o Mohdmmed
/\lnmmecheua House Amini

B ‘;Gé;ngesh)

Versus

| e Adminjstrator
Adminjstration’of the Union Territory
01 L. akshadweep, Kavarattl ~ 682 555

Kavarathl 1cpresemcd by
Dneclor of Lducatlon — 682555

Applicants



Respondents

2. Abdul Ha"s’san' |
S/o. Attakoya R

3. Saycd Mohammed
';S/o ‘Aboosala:. Lo
5I\alachetta House Andrott

4, Mohammed Hussam |
S/o Mohammed .
:depathlyoda House Andrott

Applicants

1, 1 he, Adlnlnlsiyator
Admlmstratxon 59.1“ the Umon Territory

, cutwe Ofﬁoex 682 554

. . i } - :
dyocate: M '!Radhakrlshnan)

Respondents
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33.
1
2.
Kumhathalam : TEo'ufsé;, A‘Qardtt
3. t Iassan .
S/o. Attakoya :
'Kunjanattlchetta Andrott
4, 'Yousaf

Slo.Pookoya - '
Puthnya Fddlyakkal House Amini.

(By Advocate;z Mr K B (Jangesh)

Vprsus

~yahage (L
A_..drott Ieland represemed by its
Executlve Ofﬂcer - 682 554

Applicants

Respondents



§/0 Muthukoya
‘Pentamvehpura House Andrott

4, Mohammed Falsal )
Slo. Slddecque o

Makket Ilousey Andrott Applicants

I 1 he Admmlstrator
Admlmstmtlon of the Union Territory
odekshadwcep, Kavaxattl - 682 555

2. Dt,pdl tmcnt of‘ Ammal Husbandry

Andrott Isiar{c:i‘_,epresented by its
ercutlvc Off'cer ~ 682 554 ' Respondents




’I‘hekkputhxya} Veed Aéattl

K. P Homzakoya
S/o.Aboobacker ' [.
Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkdthah
S/o. Sydubukhdrl ,
Kondmoda House Agam

B Sharafudhcen1
$/o; Ummer Ella ' i°
Beeyakuttlyoda House Agatti

V K Mohammed Mukthar
$/0.Abdulla Koya
_Vadakk Kunnmamel House Agatti

/\bdul Rahlmanf:i

) ;?Panchayat
presénted by its
f‘rcer - 682 553

Applicants

Respondents



l. lhe Admlmslratox i
/\dmlmstxallon ofthe Union Territory
of Lakshadweep, Kavarathl - 682 555.

2. The' Dnectox '(Semces)
Admlmstratlon of the Union Territory
of L akshadweep (@ecrctdnat)
Kdlealll ~ 682 555 :

Qf:Agl 1culture

3. mzﬂ
Wni¢ l‘emtoty of Lakshadweep,
Kavafathl 4 682:555.
Reple%emed by 115 Dlrector

(By Advo "'_te l\/h S Radhakrlshnan)

37, ()A 355/26

|<'
:

1. Mulh\ﬂ(oyd
/0. Shaikoya

Applicant

Respondents

Applicants



&?
2.
'f tHe -Uﬁlon Territory
3. Shipping Aviation
- §veep, Kavarathi-682 555
4. Village (Dweep) Panchayat

‘:Androu Island’ represented by its

l*xecuuve Ofﬂcer —.682 554 Respondents

(By Ad-v.;q,ca_t@: Mr-,_S,; Radh,akr.isihnan )

38, OA356/2013

L. 1-Itajlalvib.1mlnzal'jil f
D/o Koya Kldave M

-8 ,._‘ehammed Koya Hap
Vvialn .1l<kakada House Kalpem Applicants

3. ‘Vflllage'(Dw' ) Panc 1ayat
Kalpeni Island: leplesented by its :
}:XCCUtIVC Ofﬁoell 682 552 Respondents




S/o Pallath Kunhl Koya‘
Nencmpapp.c}dahl louse, ' Kalpeni

S/o, lIaAm/a- Koya
Mahmkakada House Kalpeni




14.

15.

17.

S/o Koyaﬁ 11
Manjlyenam I-Iouse Kalpem

Applicants

, Kavarathi - 682 555
'Agnculture

tory. .of Laklshadweep, Kavarathi
- 1ts Dlrector

or @If Ranchayats
- _rtlnent=?f Panchayats
s Admmlsua (')'.h oflhe Umon Territory




©b6
4‘ . B
E Respondents
an )
40. '
Abdul Latheef L :
Keela Villattom, Amm Island
Lakshadweep e ( Applicant
(By Ms.Shahna Karthlkeyan)
VCISUS .|>
I ,Vlllage (Dweep) Pahc aiyath
.Amm Island’
Representcd by the Chf;llr Person
} in - 682 552 IR
2. §ecre1ary |
Depaﬂment of Panchayath Kavarathi
3. :Dlrectox . :
E mploymem and T xammg
Union’ Territory ofl,akshadweep
Kavarathl b Respondents
Applicant

of Panchayath
682555



X 42. OA 362/2013 '

Rabeehathulla B.P., aged 35 years

S/o. Mohammed Koya TN, ¢

Labourer, Klltan Res1dmg, at Vallyapura House,
Kiltan lsland

(By Advoiaie: Sti P.V. Mohanan)

Versus
I. "l hc AdmmlStrator .
,UF of LL akshadweeo, n
Kavaratti- 682:555,
[lectncal.vansmn Kavarathy.

2. -DlI‘CClOI ofPanchayat
' ment of Panchayat
lon';of UT“of Lakshadweep,

1 43. OA363/2013

Yaser Arafath M;til aged 28 years

0 u_rer Ammal

Versus

s .
ch

Respondents

Applicant

Respondents

Applicant



Respondents
Abdul Qublsh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U.T, ofLakshadweep, working as
Casual Labourer, (L "'S:tock Inspectors Trained Labour),
Animal F u%banchyg ‘
: ; Applicant

Kavarathl .

S 1rpemon Vll‘lage (Dweep) Panchayat,
an ¢ 682 557

'al;Hus,bandry,
., K varath1 682 555.

Respondents
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(By Adv céte Mr. K.B. Gangesh)

"Versﬁé"f -

The Admmlstrator

/\dmlmsttatlpn ofthe Union Territory

of L. akshadwcep, Kavarathl 682 555.

, lhe [)1rector S Panchayats

chrésented by 1ts Ofﬁvcer in charge

Dlrectorate of Art & Culture
Administr atlon of the Union Territory
of Lak%hadwee "Kavarattl — 682 555.
chresented by its Dlrec_tor.

rs, S/o. Pookunni A.,
ot;i"sfe, Andrott.

Applicants

:Respondents

?) years S/o. Sheikoya Thangal,



4, iged 23 years,

"deth House, Andrott.
5.
6.

' Puleenakeel HouSe‘ Kavarattl

7. /\bdulbar1 aged 34 years S/o. Hamza Koy,
Monak,kal H j_"se Amm{l

8. fSayed Koya ag;ed 44 years S/0. Pookoya,
Meelachern Housc Amml | Applicants

Versus

Admnmslratxon of'tuhe Umon,Territory of Lakshadweep,
KdVdIdlll 682 555 l

‘ ' ,,
4, Vlllage (DWeep);Panchayat Andrott Island,
re,p,rese_,nt,edﬁ '_1f_1ts Executlve Officer - 682 554.

Respondents




R

0. Sayed Mbha‘mmed,

Ham/akoya ag;ed 52 years S/o. Koya Kidave,
kdralekad House Andrott,

(,he

NN




Applicants

Versus

_iator "

I, ,?lfhﬁe,,;A.dlﬁii'ﬁ : i
Administratian’ ‘fthe Umon Territory of Lakshadweep,

Respondents

1 Aboobacke d 35 yedrs S/o. Ukkas,
ur House, Keaivarattl.
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3

‘years, D/o. Kasnii,
ratti.

ars, /0. Abdul Khader,
ratti. Applicants

Versus

The /\dmmlsucuor )
/\dmlnlstratlon oflhe Union Temtory of Lakshadwcep,
Kavaratti- 682_ ,5_55.

Dncu()x ()l I’anchdyals , ‘
Dcpan Lxmnl o’l’ Pdnchayats,

‘Dncuonatc Mc,dica;l"a‘nd Health Services,
Union Tert sty of L dkshadweep, Kavarathi,
chlcscntcd by 51& Ducctol — 682 555.

Village (chcp) Panchdyat
Kavaratti Island' represented by its
I: xecutive ()I ger - 682 555.

Villd,g,L (Dw’étri) Panchayat,
/\ndlou Isldnd T cplcscmed by its
7 e ( -+ Respondents

P Ndscc , dg, .d??.S yecus S/o Kunhikunhi,
Palllcham Ilomc Kavax attl.

I I Nascu g ;ed 32 ycaxs S/o Hamzath,
Puthlyalllam Kavaxam '




bdul Rd/dk agped 28 bcars S/o Mullakoya,

Sar ablyoda Housc Kavarattl Ap'plicants

(By Advocate: Sri K.B. G«a.ngefsh) A

o

Versus

The Admini strator,
Administratic ofthe

Umon lcmtoly of L ak“s'hadweep, Kavaratti.

An‘ifpal I*Iusbandry,
“of Lakshadweep, Kavaratti
Director.

I"_)"epﬂeirtfljncnt
Umon Territo
represented by -

Director of Péritéhayats, '
Department of Panchayats,
Administration’of the "

Union Territory of Lakshadweep,
Kavaratti, =

“\

) Panchayat,
_ pnescmed by its

v_,it:_t:e{ggg (DW

: The]
Sl or
R /\dn41 msu a.u

Respondents
Jamaludhcm 9/0 /\bdulla U.C.
Mudal«kxyoda;} _‘
Kadamat. Applicant

682 555.

varathi —

Director
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of Lakshadweep (Secretariat),
Kavaratti — 682 555.
3. Department of Weights & Measurers
Union Teiritory of Lakshadweep,
Kavarathi — 682 555.
Represented by its Director. o Respondents

(By Advocate Mr. S. Radhakrishnan)

51. 0A 373/2013

. Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. ~M.M. Mohammed Iqbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

I. The Administiator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats,
Department of Panchayats,
Administration of‘the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4, Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

V1 Hage (Dweep) Panchayat,
S Andloth Island represented by its o
; o I“xecutxve Ofﬂcer 682 554. - Respondents

(By /\dvocdle Sri S. Radhakrishnan)



52.  0.A No.380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineeéh)
Versus
L. The Administrator, :
Union Territory of Lakshadweep,

Kavarathi Island — 682 555.

2. The Director (Services)
Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),

Kavaratti Island — 682 555.

3. Director of Panchayats . |
Union Territory of Lakshadweep
Kavaratti [sland - 682 555.

4. The Director
Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island —682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557.

(By Advocate Mr. S. Radhakrishnan)
53. OA381/2013

1. B.Saidali, S/o late Mohammed Koya
‘ Paillyachettd Bandayam House,
Agatti Island, Umon Temtory of Lakshadweep

2. K. Muharmmed Ra_fe'ek., aged 42 years,
oo, S/0 late Muthukoya, Kattampalli Poomada,
" Kalkkandiyoda House, Agatti Island,
Uhlon lerntmy of Lakshadweep

! ;K.é. Jamaluddm Aged 40 years,
/2314 late Ummer, Mariyathoda Kandawargothi House
vatti [sland, Union Territory of Lakshadweep.

b

Applicant

Respondents



4, T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Ihekkeelapura House, Agatti Island,
‘Union T emtmy of L akshadweep

(By Advocate: Sri N. Anilkumar)
' : Versus

I ‘The Administrator,
Union "l"e“r‘ri'toi‘y’of Lakshadweep, Kava‘ratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Tertitory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,’
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishrian (R.1,3 to 7))

54. QA 384/2013

.- Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,

. Kiltan Island, UT of Lakshadweep.

f bdul Rasak K.C., aged 37,

. Kasmlkoya P.P., Bus Driver,
{ 1;;Lt Panchayat, letan
Resldmgj at Kattichetta House,
"J(ll/t/an Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla $.M., aged 39,-S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. ~ Applicants

(By Advocate: Sri PV Mohanan)

: Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executgi_ve Officer,
District Panchayat, Kavaratti — 682 555. . Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

1. Jahathali P.P., aged 33 years, S/o0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peeéhan‘dafh, agéd 38 years, S/b. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of LLakshadweep,
Pin - 682 552.

5. Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,

Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.
Khalid A.P., ag,ed 35 years, S/o. Alimohammed, Aliyachetta,
anini Island;*Union Territory of Lakshadweep, Pin — 682 55.

é;,rulla' P.C., aged 25 years, S/o0. Kidave Naduvatta Chetta,
irii Island, Union Territory of Lakshadweep, Pin — 682 552.
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8. Abdul Salam;'A aged 38 years, S/0. Khader Thottanada, -
Aminipura, Amini Island, Umon Territory of Lakshadweep,
Pin — 682 552 :

9. Noorul I--las‘sa;h K K., aged _3'8 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

10.  Jalal B.M,, afé;::d 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

11.  Najeeb A, aged 31, S/o Kidavu T.C.,
Ayeshera, Amml Island, Union Territory of
La kshadwe‘e‘p, Pin — 682 552.

12. Natcesath u., dg,cd 35 yeais, D/o. Eassa Kottappura,
Unnam Amini Island, Union Territory of Lakshadweep,
Pin — 682 552 Applicants

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

1. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
~ Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

w2

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 553,
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

56. QA 388/2013.

e
. T b Ty

P, Aman‘ull@a, aged 38 years, S/o. Sayed
<h\ammed P K., Puthiya Pandaram, Kiltan.




K. Sajeedkhan, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. - Applicants

(By Advocate: Sri K.B. Gangesh)

l.

Versus

The /-\dministn’%tor,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,

- Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 5585.

Assistant Settlement Officer,
Amini Island — 682 554,

Village (Dwe’éfb) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

QA 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o0. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

N I—labusg"‘b*i,,.‘.aﬁg;ezéi 50 years, D/o. Attakoya, -
riyannallal House, Kalpeni.
qp}'eedabi, agcd 41 years, D/o. Ramalan,

,’i" :



Pakkath House, Kal‘pen'i.

6. A.T. Sheemab1 4?2 years, D/o. Hamzakoya,
Athanam Ihottam House, Kalpeni.

7. A K. Muthub, ag,ed 53 years, D/o. Cheriyakoya,
- Alikakkada I-Iouse Kalpeni.

8. K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

9. Bambathi, aged 43 years, D/o. Ahammed P.,
_Chadachiyoda House, Kalpeni. '

10.  Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni.

.11, Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

12.  Humairath P., 'aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

13.  C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

14.  B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

15. K.C. Abdul Laffar, aged 38 years, S/0. Aboobacker,
Kuttiyachada House, Kalpeni.

16. M. Anwar,aé_éd 37 years, S/o. M.P. Khader, -
Maral House; Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

R, CG. Naseemchegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni,

19. K.K. Attakoya, aged 59 years, S/0. Ahamed Kunji Koya,
Kandamkalam 'H'ou'se Kalpeni

t‘"“d.ng,akoyd dg)ed 33 years S/o. Charlyakoya E.,



2 e aged 3

T

Kaladi'Houséin

23. Basheer, age(ff36 years, S/o. Mohamrhed P,
Kunninamel House, Kavaratti.

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25. Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

26. Rahmath, agéd 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

27. Raziyabi, a:géd 33 years, D/o. Ali,
Kunnumpurarn House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29.  Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

31. Noorul Ameé?’n, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

32.  Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

33.  Hussain B. aged 43 years S/o. Kunhi Kunhl P,
Biranthoda Ilouse Kavaratti.

34. Mohammcddll T.P., aged 35 years,
S/o. /\boobackel K.K., Thekkilapura House, Kavaratti.

35. Sayd Kha.n, aged 39 years, S/o. Sayed Koya,
Edanilam .I‘Ioiiis’e-' Kavaratti.

assin C., dged 33 years, S/o. Ali K.P,,
"'mm House, Kavaratti.

{ f ‘-r ] ‘ohammcd Raﬁ aged 37 years, $/o. Hamzath Haji A.P.,
Yo :KMol@kepura IIouse Kavaratti. ‘



38.
39.

40,

4,
44,
45.
46.
47.
48,
49.

50.

51

3

Mohammed Shaffcc P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya /\llkom Amini.

Abdul Rahcem aged 34 years, S/0. Abdu Rahiman,
Aynepura Iousc Kavalaul

Mushin, aged‘:;:39 years, S/0. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T P. agcd 33 years, S/o. Kidave K.,
Fhalammakepum House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

- Najumudeen '.P., aged 36 years, S/o. Shamsul Noor,

Pallicaham H{o‘u se, Kavaratti.

Shihab, aged 35 ycals S/o0. Kunhimoideen, Mullapura House,
Kavaratt.

Aman, aged 37 yecus S/0. Aboobacker, Kaladi House,
Kavaratti.

Raheem A, af‘ged' 30 years, S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur I%Io‘uSe, Kavaratti,

Abdul lIashlm M.1., aged 33 years, S/o. Altakoya
\/lukrlya Illam House, Kavax atti.

Kadish’a aged 44 years, D/o. Ukkas,
Umblyapuna Housc Kavaratti.

C.P. Abdul Razak, aged 42 years, S/0. Mohammed,
Chaln@ycltlwawx a House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Ré'heemv, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

61.

62.

63.

64.

65.

66.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, dged:35 years, D/o. Koyamma,
T haleekcpura House, Kavaratti.

Sayed . Abdul Rdheem aged 46 years, S/o0. Haji Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobackel
Puthiya Kunnamkalam Kavarattl.

Muhsin, age‘d 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,;.é.ged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

. Mariyomm‘ak;i, aged 36 years, D/o. Mohammed,

Kattikulam Hou"se, Kavaratti.

Mohammed Shaﬁ aged 33 years, S/0. Ahammed Haji,
PdlehlpUId House, Kavaratti.

Mubcend aged 23 years, D/o. Sayed Poo,
Nellyampmallousc Kavaratti.

Salma, ag;ed 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhanﬁme‘d,éged 32 years, S/o. Attakoya,

- Vadkilapura, Kavaratti.

Sairabanu P. E agcd 31 years, D/o. Sayed Shaik Koya,
Madal | louse /\mml

e , | '
Nlohammed Ali P.M., aged 27 years, S/o. Hamza,

bya Manzil, Amini.

:”koya i'a‘ge‘d 41 years, S/o. Abdul Khader,
ja_m IIOUSC Amini.



70.
71.
72.
73.
| 74.
75.
- 76.
77.
78. ) |

- . Aliyathammada Bithathabiyyapuram House, Androth.
79. |

80.

81,

82.

85

Cherlyakoya M C., aged 32 years, S/o. Hameed,

: Melachetaa Hou%e Kadmath.

ShafeeN.P., age‘-d 39 years, S/o0. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal Kadmath.

Shahul Hameed aged 21 years, S/o. Ibrahlm
Melachetta House, Kadmath,

Najmudeen P.N., aged 28 years,
S/o. Chcrlyakoya Puthlyathanoda House, Kadmath.

Mohammed Iqubal, -age‘d 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., ag‘e‘d 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K.; aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Asmabi, aged 38 years, D/o. Koyamma A., -
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,

“Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, Dfo. Koyamma,
Bappatmyoda Ilouse Androth.

Nusaiba A, aged 45 years, D/o Yousan P
/\chammadd Housc Androth.

Khaulath L., aged 3=8 years, D/o. Nallakoya T,
Lavanakkal House, Androth. ’

Balhaﬁi, aged 37 years, D/o. Pookunhikoya,

}F:l“hai ! aﬁh Ho use, Androth.



86. Naseera‘-fBanu M.K., aged 40 years, D/o. Kunhi Koya
Moolak‘T d House,Androth.

87. Kadees! mmab1 L., aged 40 years, D/o. Seethi M.,
Lavanakkal House, Androth.

88.  Saromm: b1 T, aged 43 years, D/o. Aboobacker,
Thacher"y,Hops_‘e, Androth.

89. Mullapoo MK aged 39 years, D/o. Koya,
~ Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma'K.P.,
Lavanakkal Hou‘se Androth.

91. Aysummabl T aged 45 years, D/o. Muthukoya K.P,
ThacheryIIouse Androth.

92. Habeebath Ai,,age’d 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

93. Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94, Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

95. Hameedath M., aged 43 years, D/o. Siddiqu M.K,,
Makkét House, Androth.

96. Saﬁyath aged 39 years, D/o. Nallakoya M.,
' Mathxv}"”House Androth.

97. Rahil M., a,geff_d 39 years, D/o. Nallakoya,
Mathi_ll;;House, Androth.

98. Hussain P.P.j'aged 45 years, S/o0. Aboo Sala,
Poovinapura House, Androth.

99. Attakoya, age;d 56 y'e.ars, S/0. Asainar K.,
Attalada House, Androth. -

100. HussaiﬁfL K., , aged 48 years, S/o. Seethikoya,
Edayakkal House Androth.

EUR——
e Firnes,

" etd"‘:Mohémmd Koya L., aged 54 years, S/o. Kader P.,
v nakkal House Androth. '




106.
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Hussa""n K., aged 50 years, S/o0. Sayeed Bhkan M,
hada:House, Androth.

Ismall aged 40 years, S/o. Lava Burhikage Moosa
Kunnumange House, Androth.

Subaldabl aged 37 years, D/o. K.K. Sayedmohammed
Pathada House Androth.

Pookunhi, aged 31 years, S/0. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kldave Moodampurallouse Androth.

(By Advocate: Sri K B. Gangesh)

Versus

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 553.

Dlrector of Panchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratt} 682 555.

‘:"Department of Labour and Employment, -
tratipn of the Union Territory of Lakshadweep,
Kavaiattl - 682 555.

Applicants

Depanment of Education, Administration of the Umon Territory
of Lak%hadweep, Kavaratti, répresented by its Director — 682 555.

Department ong,rlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depan tment of Women and Child Development
Admlmstratton ofthe Umon Temtory of Lakshadweep,




9. Laksﬁc{dwce;; Khadi and Village Industries Board,
Kawuam xepresentcd by its Chdirman — 682 553.

10. Rcvenue Sub D1v131onal Officer, Kavaratti Island — 682 555.

11.  Sub "Dx'\_:/'._i§i0’r1:"_gvlz Officer; Amini Island — 682 554.

12, Assistan Edineér, LPWD Sub Division, Andrott Island-682 553.
13, Lakshad i_eéﬁiz‘Di’s’t‘ricﬁt Panchayat, District Panchayat (HQ),
Kavaratti,

represented by its Chief Executive Officer — 682 555.

14.  Village (Dwef'e“’p) Panchayat, Kalpeni Island, represented by its
Executive O'ﬁﬁce‘r ~ 682 551.

15.  Village (Dweep) Panchayat Kavaratt1 [sland, represented by its
Executive Officer — 682 555.

16.  Village (Dwéep) Panchayat, Amini Island,
represented by its Ex¢cutive Officer — 682 554.

17. Village (Dwéép) Panchayat,
Kadamath Island, represented by its
Execu_ v'e Ofﬂce1 682 553.

18. Vil lag,e (Dweep) Panchayat,

Androth Island, represented by its

Executive Officer — 682 552. | Respondents
[By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

58. OA? 392/‘2_0,13

I Hu%%am Slo Aboosala

Sar amdppada (Konchukakada) House,
: esently working as Cleaner,
sp1tal Agatti.

I

2. Shukoor S/o late Kidave,
Pakrumupanoda House, Agathi,

Plesemly qukmg as Cleaner,
- e, RGS Hospltal Agatti.

S ;_'5'1Lathec S/o Attak()ya
IR "_"gKalkand1yod*af'}‘louse Agathi,

: _.f?Plesently working as Cleaner,

R(JS lIospltal Agatti.




4.  Hameedath, D/o Koyassan,
~Aynepara IIOuse Agathi,
Presently workmg as Cleaner,
RG% Ilospltal, Agatti.

6.  Hajara, D/o late Hyder,
 Beepapada House, Agathi,
Presently working as Cleaner,
- RGS Hospital, Agatti.

7. Sheemabi, D/o late Shamsuddeen,
- Beepapada House, Agathi,
Presently working as Cleaner,
. RGS Hospital, Agatti.

- 8. Ablda D/o I—Lamecd
Makki achoda House; Agathi,
Plesently working as Cleaner,
"RGS Hospltal Agam

9. Sulaxk_la, D/o Mohamed,
- Koylam House, Agathi,
Presently working as Cleaner,
RGS Iflospital, Agatt.

- 10. .
th1yoda House, Agathi,
"w01kmg, as Cleaner,

| ‘Amperpa'lllylwiouse Agathl
7 Presently-working as Cleaner,
j ' RGS {osplta] Agattl

12. Salfulla S/o Abdu1ah1man ‘
Manyathoda House, Agathi, -
Plescmly woka&, as Cleaner,

S H‘ospltal Agatti.

1. S/o late Hamza,
se, Agathi,

ing as Dhobi,

], Agatti.
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o Ummer,
House, Agathi,
ing as Dhobi,

15.  Abdulla, S/oiKhalid,
Kandavar Gothl House, Agathi,
Presenily wo’lkmg as Cleaner, 4
RGS Hospital, Agatti. , ' Applicants

(By Advocate: Sri_']?.;Ramadas)

Versus

1. The Admlmsu ator,
Union Tg—:mtory of L akshadweep,

3. Thc:'M'c'dicél"(')fﬂcel in charge,
(,ommumty Heallh Centre, Agatti Island,

' Respondents

O'I“ﬁ'c'e'. A he._A551stdnl Lngmeer Electrical,
Lecmtal Sub Division, Kadamat.

‘aged 31 years, S/o late Nallakoya
jlou'se, ‘Kadamat, Skilled Labourer,




@

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat. '

K.P: Kunhikoya, aged 41 years, S/o late Hassainar,

Keelacherry'l House ‘Kadamat, Skilled Labourer,

Office of the' ‘Assistant Engmeer Electrical, o :
l~leculcal Sub Dwnsmn Kadamal. - g .. Applicants

(By Advocatc 811 R Sleelaj)

I

The /—\dmmlstrator
Union lemtoxy of. Lakshadweep,
KdledUl 682555

The Ducctm of Panchayat

Department of Panchayat, : :
Administr allon of Union. Femtory of L akshadweep,
Kavaram 682 S555.. :

The Cblef Executlve Ofﬂcer,"District Panchayat,
Kadamat-682'556.

ya, S/o late M K. Hamzakoya aged 43 years
Si( led Labourer

Uriion Terr 1toiy of Lakshadweep, Kalpeni-682 557
and 1651dmg at Thithiyapada House,
Kalpcm I%land 682 557.

M, J-_jly'dcxj, 5/0 late MLK. Yousef, aged 43 years
as (,asual L.abourer,



Ammal Husbandry Umt

Union. lemtcny of Lakshadweep, Kalpem 682 557.
and residing dt Manchiyanam House,
Kalpemlsland 682 557.

K. O Moham ed Ibnu Jaffer S/o K‘P Sayed aged 44

Kalpen Is}‘and 682 557.

5. M. K. Naseei S/o P. Chenyakoya aged 33 years
working as’ Casual Labourer, -
Animal Husbandry Unit,
Union Territory:of Lakshadweep, Kalpeni- 682 557
and residing at: Mahml<ald<ada House, - :
(alpem sland 682 557

6. M Ka am, S/o M C. Muthukoya aged 34 years
workmo as Cdsual Labourer, :

Animal- %usbandxy Unit, :

ory of Lakshadweep, Kalpeni- 682 557

it Maral House,

7. K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
yearg wonkmg as Casual Labourer,
Animal Husbandry Unit,
Union: Iemtoxy of Lakshadweep, Kalpem 682 557
ang, resl-d“ g dt Kandamkalam House, ‘
Kalpem ‘:d-‘6-812 55;.7.»]

/2, .S/o late M C Ahmedkunp aged 47 years

8 M.
WO asual Labourer, . . -
An dry. Unit, .
Un Y. 'ofLakshadweep, Kalpeni- 682 557
an"_ g Maral House Kalpeni Island-682 557.

9. K.O. Abdu Salam S/o P Assamax aged 39 years
workmo as Casua Labourer,
Animal Hmbandxy Unit,
Umon Terr 1101y of Lakshadweep, Kalpeni-682 557
j\and rcsldmg at Kakatchiyoda House,
) em Islawd 682 557,

afd S/o late Sayedmuhammedkoya
5, working as Casual Labourer



(By Adv

l.

o

Union T cmtory ofLakshadweep, Kalpeni- 682 557

and 1651dmg al Pokkarappada House,

Kalg and 682 557. L Applicants
. Unnikrishnaﬁ) | | “

Versus
The Admmlstrator,

Union Territory of Lakshadweep,
Kavaratti.-682555 |

The Director of Panchayat,
" Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti, 687555

The Chmf Executlve Officer, District Panchayat

Union Ter rltory of Lakshadweep,
Kavarattl 682555

l :

The VCICI‘IQC}{I’){ Assistant Surgeon,

* Villagé Dweep Panchayat, g B
Kalpeni-682 ‘557 _ Respondents

(By Advocate: Sri S. Radhakrishnan)

61.

T A

OA 3952013

\ d, S/o Yusuf, aged 40 years,
lala House,; Kadamat,
ict Panchayat, Kadamat.

Abdu 1ukoor S/o Sayed Ali, aged 41 years
Ukkayachetta House, Kadamat,
Bus Duver DlStrlCt Panchayat, Kadamat

M. Khal'id, S/o: Nadeer, aged 43 years,
Madurakam House, Kadamat, '

~ Helper, District Panchayat, Kadamat.

/\yoobkiwéh 'S/o Kunhikoya, a/ged 37 years,
Kecrtblz;.vMahal House, Kadamat,
élpe DLSLNCI Panchayat, Kadamat. ' Applicants

Versus



isii;‘r;ator,
fitory of L akshadweep,
82:555

: r:of Panchayat,

Depamment ofPanchayat,

Administration of Union Territory of Lakshadwecp,
Kavaratti- 682555.

The Chxef Txecutlve Officer, District Panchayat
Kavaratti- 682555

(By Advocate: Sri S Radhaknshnan)

62.

e

OA 400/2013

P. P Sud] agcd 44 years, S/0° M. Subalr
1'Pu1h1ya Pandaram House, Agatti Island,
Umon lUHlOIy oi Lakshadweep

'Noushad Ah, ag,ed 32 years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,
Union Territory of Lakshadweep.

Respondents

M.1. Abdul Naser, aged 28 years, S/o M. Abdul Rahiman,

baul 3 ukoor ag,ed 38 years 9/0 Kasmi,
Kar 1yamachctta House, Agatti Island,
Umon Icmtory ofL akshadweep

"M P Nuamuddm aged 27 years, S/OM Abusala,
‘Meldpura'*“* ousc Agam lsland

U hon lcmtory of Lakshadweep,

Kavmafu 682551 .

f‘
"F‘h@f(,hdl‘lpel.SOI’J; o

Applicants
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Village (Dweep) Panchayét,
Agatti Island, Union Territo,ry of Laksh-adweep 682553

3. The Employment Ofﬁcex Kavaratti,
Union Territory of Lakshadweep 68255
4. The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Ofﬂcer
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. QA 404/2013

I Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen AK.,
'S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
‘Working as Casual Laboureér in the
Department of Science & Technology-
Kalpeni Dweep. Applicants

(By Advocate: Sri (nashibus Kuriakose, Sr.)
(By Advocate: Ms. Daisy Damel)

Versus

. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

~he Chairperson,
Iy aggc (Dwecp) Panchayat, Kalpeni.

Dcp m%mt ofPanchayath Kavaratti-682555.

= 5

'r T '}:’



4, The Director, ;
Department of Science & Technology
- Kalpeni. : "~ Respondents

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammied Alj, ' A

Skilled Labourer, Animal Husbandry Unit, Kiltan,

Residing at Malayampura, Kiltan Island. . = . . . Applicant

(By Advocate: Sri P.V. Mohanaﬁ)
Versus

1. The Admmlstrator
Union Territory of Lakshadweep,
Kavaratt1.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Vctermary A551stant Surgeon,
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4, The Chaxrperso‘n,'
Village (Dweep) Panchayat,- :
Kiltan-682 557. Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,

Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as
/«&«Homeopathlc Attender in Homeopathic Unit

Applicant

Versus



1. The Administrator,
‘Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

\ 3. Director of Panchayat,
| Department of Panchayath, Kavaratti-682555.

4. . Mission Director,
National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge, S
Primary Health Centre, Kiltan Island. o Respondents

(By Advocate: Sri S. Radhakrlshnan (R1,3to 5))

66. OA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subalr P P,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya Illam Agatti.’

3. Mohammed M., aged 40 years, S/o Basha AP,
Moothammada House Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
‘Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti. '

6. Urﬁilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti. -

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

1 ,
" Moh mmed T.P., aged 39 years, S/o Hamza,
A honumpadl House Agatti.



10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U., .
Roullammada House, Agétti.

13, Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura FHouse, Agatti. Applicants

(By Advocate: Mr K.B. Gangesh)
Versus

I The Administrator, :
Administration of the Union T emtmy of Lakshadweep,
Kdvmdm 682555

2. Director,of Panchayats, .-
Department ofPanchayals
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,. :
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.
4. Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. Respondents
(By Advocate: le S Radhakmhnan )
67.  OA444//2013
Aboosalih, S/o Rasheed Koya,
. Padalapura, Klllan Island.- o
Union Territory of L akshadweep, Pin- 682558 : - Applicant
(By Advocate: Sri Shabu Sreedharan)

Versus

I Union Territory of Lakshadweep represented
by the Administrator,

e oy

o \\\ISavaratt’i Island. Pin- 682555.

;

i
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2. The Director odenchayat
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555,

3. The Chairperson,
' Village (Dweep) PanchdyaL
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

4. The Executive Officer,
~ . Village (Dweep) Panchaydt
_Kiltan Island.
- Union Territory of Laksh_adweep, Pin-682558.

S The /\SSISld]’ll Engineer,
Electrical Sub Division, Kiltan Island
“Union Territory of Lakshadweep
Pin-682558. B - Respondents

(By Advocate: Sri. S, Radbakrishnan (Rl ,2,4& 9))
68. OA 453/2013

I, Hameed K., S/0 ‘Abdul Rahman, aged 36 years,
Keelazitlam H) Kiltan Island. .
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island, ’
Union Territory of Lakshadweep. -
Woaklng as Casual labourer in :
L akshadweep Bu11dmg Development Board Kiltan.

) 3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lal <shadweep
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan. |

4, Ponkutti, S/o Pookoya, aged 48 years,
-~ Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
I akshadwccp Building I)evclopmem Board,
: Applicants




,‘.,;g o 2 LA, N
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)
Versus -
] The /:\éministratof,
Union Territory of Lakshadweep.
2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat, _
Department of Panchayat, Kavaratti. Respondents
(By /—\dvbcate‘: Mr. S._Radhamiishn-an (Rll, 3to4))
69. 0O.A No. 488/2013
Salmath
D/o. Sayed Koya
Madapally House
Chetlat Island. Applicant
(By Advocate Mr. K.3. Gangesh)
Versus
The Adjglgﬁinistrator,
Adminjstration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.
2. The Di.‘rector (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti =682 555.
3. Dépamﬁem of Science and Technology
Union Territory of Lakshadweep,
I('a\?al'ei'-th_i — 682 555. _ 4 _
Represented by its Director. ' _ Respondents

(By AdvocaléMr. S. Radhakrishnan)

e 00, OA 492/2013

e




~ e

K. Bushra Béégum W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the:Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini. ‘
Lakshadweep-682 552.

(By. Ad‘\'/‘obc;dté: Sri V.B. I‘iaizi'n‘arayan)
Versus

1. . *UnionofIndia rep-By- TRt
the Administrator, o
Union Territory of Lakshddweep,
Kavaxatu Island, Pin- 682555.

2. The Director of Panchayat,
" Department of Panchayat,
- Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555,

3. The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. - The Chairperson,
Village (Dweep) Panchayat, -
Amini, Lakshadweep -682552.

(By Advocate: Sri' S. Radhakrishnan (R1-3))

71, OA 499/2013

1. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island ‘
Union lemtmy of L. akshadweep, PIN - 682 556.

2. Moham‘med Shafi Qraishi Malika,

S/o. M, Sayedali,

e Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)

%

e§1c11ng at Malika House,

?;_(adamat Island,

ddamath Island, Union Territory of Lakshadweep, - -

Applicant »

Respdndents



Union 'E"lferritory of Lakslladwcfc:p; PIN — 682556 .

T AL

(By Advocate Mrs. Sreedevi Kylasanath)

I

(OS]

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rura] Development)
Kavarathi. ”

The District Programme Coordinator,

MGNREGA, Kavarathi, - - - P peieyE i

Union Territory of Lakshadweep. -, ..

The Ploglamme Ofﬁcer :

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment-Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

7.

OA 507/2003

MuthuKoya K

Casual Labour, Street Light Maintenance
Villagé Dweep Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Temtory of Lakshadweep. -
Pin - 682 552

(By Advocate: Mr.TCG Swamy) ™

Versus

nistrator

ritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Depar tment of Electr 1cnty)

Yecretary (Panchayats)
ctmate of Panchayats)

:A"‘?dxmlmstn ation of the Union Territory of Lakshadweep

PRI L

Respondents

Appllcant



® e
| Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
 Electrical Sub Division '

Union Territory of L.akshadweep
Amini Island — 682 552

6. The Director
(Directorate of Panchayats)
Administration of the Union Terr 1tory of Lakshadweep
Kavaratti — 682 555 ‘ - ..+ Respondents

(By /\dvocalu l\/h 5 Radhaknshndn (R1-3,5&6)

73.  0.A N()’.»S()9/201~3 ‘

. Maleeh_a Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahidé Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave UK _
Makket House, Androth.

OS]

4, Aysha- Bbeg,um P.V.K
Df/o. Yakoob P.K.
Puthlya Pentamvell Kad
/\I’ldl()[h.

5. Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.




LS

Aliyathara House, Androth.

Fathimathu Suhurabi PV.K
D/o. Majeed P.V.K
iéli Kad, Androth.

Siyad Khan
S/o. KunhlkoyaA (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechely
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M:P .

Chemmachery Puthiya Illam House
:/-\ndrotl -

8b5dbl P.U. P
D/o lakaxukdhecn K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

I

LI

Yersus

The Administrator,
Adminigtration of the Union Territory
of Laksljadweep, Kavarathi — 682 555.

Direc
UnionTerritory of Lakshadweep
Kavarathi, represented by the

Director of Industries — 682 555.

Coir, oupewxsox

Coir Production Céntre, Androth 682 557.

(By Ad\béﬂt@: Mij. S. Radhakrishnan)

74.

OA 510/2013

Haseena @ Haseenabi Therakkal
. Therak] -1 House, Kadamath

: *Vlllage Dweep Panchayath, Kadamath

(By Advocat'e’: Mr.R.Sreeraj)

Applicants

Respondents

Applicant



)“B‘.

o5
Versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat - 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

1.

QA 557/2013

IK.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government: Senior Secondary School Applicants ‘
Kiltan A ' Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

_ :.;:"'4';_he Administrator
«. ~’tJnion Territory of Lakshadweep
. “Kayaratti — 682 555

y "‘-"."l"h*';e Director of Panchayath



Department of Panchayath

Administration of Union Terrltory of Lakshadweep

Kavaratti — 682 555 ff |
3. The Executive Officer, = ;
Village (Dweep) Panchayath
Kiltan — 682 558 ‘

4, The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558 !
5. The Principal ;
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. QA 566/2013

1. Safiyath S
Cook, Government High School
Kadamath !
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J. B School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya ‘
Cook, Government J.B. School
Kadamath 2
Residing at Kalllyammakada
Kadamath Island ‘

4. KK.Khalid

Cook, Government J.B. School
Kadamath

" Residing at Biriyommada
Kadamath Island

- 5. P:-Amanulla

Cook, Government J.B.School
Kadamath .

Residing at Kunnumpura
Kadamath Island

Respondents



l‘

6. Ummer P.P.1 o
Cook, Government J.B. School
Kadamath ,;’
Residing at Alikothapura *
Kadamath Island

7. Hidayathulla P
Cook, Government J.B. School
Kadamath )
Residing at Kadamath Island

8. Muhammed Shafi P.P -
Cook, Government S.B.School
Kadamath :
Residing at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Puthiyapura
Kiadamath Island

d

10.  Abdullakoya B.M
Watch and Ward
Government J.B. School, Kadamath
Residing at Biriyommada
Kadamath Island |

11, JaferP :
Driver, jawaharlal Nehru Semor Secondary .School
Kadamath
Residing at Pupathada g -
Kadamath Island S Applicants

(By Advocate: Mr.P.V.Mohanan). .
Versus -
l. The Administrator

Union Territory ofLakshadweep
Kavaratti — 682 555 |

Director of Panchayath

epartment of Panchayath |

dmmlsu ation of Union Territory of Lakshadweep
Kdvaratti — 682 555

e,
TR

)
o !

“he fHead Master



. L‘,},{‘:G“ iy e ,:‘Y?.‘;;Kr, .

Government ] B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondaly School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

GA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

‘Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

l.

3.

-Versus .-

The Administrator
(nion Territory of L.akshadweep
I avaratti — 682 555

Director of Panchayath
Department of Panchayath

!.,

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehlu Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

OA 580/2013

Yacoob

K athathe Chetta House, Kadmat.
.

Vahida

Marikilam House, Kavaratti.

Habusa

\

- /\lachapada, Kavaratti.

;-._Yacoob
o Kaladi Ilouse,.Kavaratti.

Respondents
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19,

R
S
Lot

20,

L.

103
Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam ;
Molokepura House, Kavadratti.

Saleem
Pallicham House, Kavaratti.

Bamban

Nambicham House, Kavaratti.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House; Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer .
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

"~ Amanulla,

Mela Illam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House; Kavaratti.

Fathahudeen

. Kadapurathaba House, Kavaratti.

‘Muneer |
. ‘Kuttipapepura House, Kavaratti.



e e A T T B AN
G el M TR RO, - e

-~ - 1o

21.  Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, .
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25. Muhsin
Beeranthoda House, Kavaratti.

26.  Rauf
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28, Khalid
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus
I The Administrator 4
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

2.
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture

Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 S

4. Director of Animal Husbandry

Department of Animal Husbandry

. Administration of Union Territory of Lakshadweep
* Kavaratti — 682 555

. - L3

. 4 § Village (Dweep) Panchayath Kavaratti Island

Cenn v ."“/./'represented by its Executive Officer,




Pin — 682554 . _.;‘-f'i; , Respondents
| T -
(By Advocate: Mr.S.Radhakrishngn)

79. OA 582/2013

I Rasheed Koya
Multi Task Employee "
Public Library, Kilthan {.#.
Residing at Kilthan ar

2. Smt.Sulfabeegum e
Cook, G.H.S Kadmat ,+
Residing at Melachetta Maijumakudi
Kadamath Island- L ' ~ Applicants

(By Advocate: Mr.P.V.Mohanan)v _

Versus
1. The Administrator o
- Union Territory of Lakshadweep
Kavaratti — 682 555 l

2. Director of Panchayath -
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant
‘Public Library, Kilthan Tsland 682 557 Respondents

(By Advocate: Mr.S.Radhakrishhan)
80. 0OA 601/2013 -

Rasheed Koya S.V,, S/o?.: Abdulla Koya P.S,,
Shaiknaveed (I1), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocai’e:. Mr. Shabu Sreeidharan)

i 1 Versus

. . }k.) ) .- :- ;.:] :1
’\E}f'&-_ﬁ_'l’erritow of Lakshadweep, represented by the
Administrator, Kavaratti Island, Pin — 682 555.

Vi e
). TheDirector of Panchayatlt;Union Territory of Lakshadweep,
W T



S
Kavaratti Island, Pin — 682 555.
3. The Chairperson, Village (Dweep) Panchayath,’

Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558.

4. The Executive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union TemtOIy of Lakshadweep, Pin — 682 558.

5. 1 he Library and Infoxmatlon Assnslant Public Library,

Kiltan Island, Union Temtory of Lakshadweep,

Pin — 682 558. Lo . Respondents
[By Advocate: Sri S. Radi-lalqishn'ah? (R1,2,4 & 5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o Hamzath
Sara Manzil llouse Ag:atu Applicant

(By Advocate: Sri K.B. Gangesh) "

Versus

The Administrator,
Administration of the Union' Temtory of Lakshadweep,
Kavaratti-682 555. :

2. Director of Panchayats,i***
Department of Panchayats, -
Administration of Union Ter1t01y of Lakshadweep,
Kavaratti — 682 555. "=

3. Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
' represemed by its Director =682 555.

4, Village (Dweep) Panchayat,
~ Agatti Island, represented by its Executive Ofﬂcer
682 554. ; , Respondents

(By Advocate: Sri S. Radhakrishnan)

‘82. QA 6352013 vl

| Fathahudheen K.P., ; aged 40 years, S/o0. Sayed Muhammed Koya,
' ‘ (attampqlh House, Agatu

2. Youms aged 31 yeaxs S/o Abdulla Manyathoda House,
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Agatti.

3. K.M. Shahida, aged 4'Q,yeae'rs, D/o. Kasmi, Kuttiyam
Mukriyoda House; A-fgatti.

4. K.M. Amina, aged. 46 years D/o. Abdul Rahman,
Kuttiyam Mukriyoda House Agatti. Applicants

(By Advocate: Sri K.B. Gangesh)
o oVersus
1. The Administrator, '
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.
2. Director of Health Services,
Directorate of Health Services,

Kavaratti — 682 558.

3. Medical Officer in charge
Community Health Céhtre, Agatti — 682 553.

4. Medical Officer in Charge Rajlv Gandhi Speciality Hospital,
Agatti — 682 553. o+

5. Village (Dweep) Panc?h-éii/éf,‘Agatti [sland, represented by its
Executive Officer, 682 553. Respondents

(By Advocate: Sri S. Radhakrishnan)

83. 0OA791/2013

Fareeda Beegum M., Mep};‘_).a,cli‘@ Illam,
Agatti Island. o Applicant

(By Advocate: Sri K.B: Gangesh)
B _iVersus
I The Administrator,

Administration ofthe Umon lemtory of Lakshadweep,
Kavaratti-682 555.

Dlrectox of Panchaydts

N Depaltment of Panchayats

 Administration of Umon Territory of Lakshadweep,
I/(avaxattl ~ 682554,

/



RS R R

A

(VN

Project Manager, Desiccatedeoco:nut Powder Unit,
[Lakshadweep Development Corporation Ltd.,
Agatti, Kavaratti — 682 554. .

4. The Deputy Director (Admn, ) Lakshadweep Development
(,orporallon Kavaratti — 682 554

5. Village (Dweep) Panchayat

Agatti Island, represented by its Executive Officer,

682 553. Respondents
(By Advocate: Sri S. Radhakrishnan)-

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P,,
Valiyapura House, Kilthan Island P. O
U.T. of Lakshadweep. _ . Applicant

(By Advocate: Sri P.V. Mohanan)"ff NS

- Versus
RTINS
1. . The Administrator,

- UT of Lakshadweep,

Kavaratti-682 555. FUN.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Principal, Govemment Higher Secondary School, :
Kilthan Island — 682 556. Respondents

(Bj Aovecale @ She S’R&ALA ms[\ww\)

85. QA 880/2013

Muthukoya N.P ,
Nalakapura, Kiltan Island .. 4 :
Union Territory of Lakshadweep-'682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan) -
R Ver%us-.
K ‘Umon Territory of L akshadweep replesentcd‘

by the Administrator
Kavaram lsland - 682 555l

'/



o i

2. Director of Panchayatﬁ I
Union” Lemtmy of L akshadwee‘p
Kavaratti Island - 682 555

3. The Senior Admmlstxatlve Officer
Education (District Panchayath)

Union Territory of Lakshadweep
Kavaratti Island — 682 555 !

4, The Pnnmpal - :
Government Senior Secondary School
District Panchayat, Klltan Island
Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86. OA 89&/2013

K.C.Abdul Khader iz

Kulikaraya Chetta House 5

Chetlat Island '

Union Territory of Lakshadweep- 682 554 Applicant

(By Advocate: Mr.Shabu Sneegiharan)
Vexsus

I Union Territory of Lakshadweep represented
by the Administrator A
Kavaratti [sland — 682 555+ !

2. The Director of Panchayath” .
Union Territory of Lakshadweep
Kavaratti Island —~ 682 555 '

3. The Senior Admlmstlatlve Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555

L SV

24>, The Principal e

;:‘(xovemmem Senior Secondary School
@‘ystnct Panchayat, Chetl4t Island
7 Jn\on Territory of LL akshadweep 682 554 Respondents

jEw]

(By’Nd\//écate Mzr.S. Radhaknshnan)

4"‘, & ‘_1,




87.

o mw-vw W“«‘.:' A -
HB
OA 904/2013 -
Kadeeja C.P
Cheriyapurakad :
Kalpeni Island e ' Applicant

(By Advocate: Mr.K.B.Gangesh')" ;

l.

Versus

The Administrator v
Administration of the Umon Terrltoxy of Lakshadweep
Kavaratti — 682 555

Sub Divisional Officer . ...
Office of Sub Divisional Officer |
Kalpeni Island — 682 554 R

The Director (Rural development)

Department of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavdratti — 682 555 . Respondents

(By Advocate: Mr.S Radhakrishnan)

88.

1.

(By Advocate: Mr.K.B.Géngesh)

b
ol .

" 0A 905/2013

Abdul Khader C.
Chekkiriyammada House

Agatti Island .l:fie, !

Bugar Jamhar T.P -
Theklapura House O
Agatti Island Sl . Applicants

be
SN

Versus - 0= i -
o

The Administrator

Administration of the Union. Temtmy of Lakshadweep
Kavalatu Island — 682 555 * ‘

R _:":T:Dneuor of Panchayaths =
- Depaﬁmen of Panchayaths

j“Admm\stratmn of the Union ferrlltmy of Lakshadweep
Kd\/dlattl Island 682 555°



\ 3. Project Manager oy
Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti —682 555

4. The Deputy Director (Admn)
Lakshadweep Development Corporation
Kavaratti — 682 555 - RO '

5. Village (Dweep) Pancllayath'
Agatti [sland represented by its
Executive Officer - 682 553 , Respondents

(By Advocate: Mr.S.Radhakrlshnan)

89. 0OA939/2013

1. Safiyullah K.C. -
Kuttiyachada House

Kalpeni Island Sty

' Coab o

2. Saifulla M.l Cone

Melaillam House -
Kalpeni Island ST

R DANDS
3. Kunhikoya M.V
Mathil Valiyammada House
Kalpeni Island Jin
4, Kidave K.O
Kakkachiyoda House ‘
Kalpeni House e Applicants

(By Advocate: Mr.K.B.Gangesn)
: !
Versus

1. The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island - 682 555

2. Director of Panchayaths
Department of Panchayaths

— =~ Administration of the Union Territory of Lakshadweep
"1 voeKavaratt Island - 682 555

l ‘ 03 .'-‘.'.."":Lakshadweep Building Development Board
B % :Union Territory of Lakshadweep
l Lo 1 Kavarattl represented by its Secretary — 682 555



4. The Technical Officer ,
Lakshadweep Building Development Board |
Kalpeni Island — 682 553

5. Village (Dweep) Panchayath -

Kalpeni Island represented by its.

Executive Officer - 682 553 g Respondents
(By Advocate: Mr.S.Radhakrishnan)

90. 0OA942/2013

l. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla:
Karachetta House .
Androth Island o Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Administrator ‘
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths ‘
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshddweep -

~ - KaVaratti represented by its Secretary — 682 555

The-I f,_j%’i:_cal Officer

“ " Lakshadwéep Building Development Board

- Ahdrothidsldnd - 682 554 |
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5. Village (Dweep) Panchayath
*Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91. OA 952/2013

I. Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
- Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya
' Casual Labourer
Power House, Kalpeni
Residing at Chakakeel House
Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)
Versus

1. Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi - 110 001

2. ‘The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

‘Bx:ecutlve Engineer
;epartment of Electricity
Kavarattl Union Territory of Lakshadweep

Respondents

Applicants



12:0
4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep 1 Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

I.  The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

o

Mohammed Igbal KPV

Internal Inspector

- Agricultural Department, Kalpeni
o Kinnipavavaliyammava House
) f(afpén 1 Island

.. UnidaTerritory of Lakshadweep




‘ 12\
. 3. IFareeda Beegum P.V
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem [sland
Union Territory of L akshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratu ~ 682 555

3. Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4. Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 Respondents

®
(By Advocate: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni | Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

g Th Umon of India
: ented by the Secxetary to
iment of India,
Mmlstry of Home Affairs
7 New:Delhi— 110 001.

&
!




S
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

[Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
I.akshadweep — 682 555.

(8]

4 Junior IEngineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

| Applicants in this bunch of 94 Original Applications are residents of
various 1slands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagzments are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
Dist ot Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not

being regularized ecven though they have been working for years together, albeit

' "\_V';'Qn casual/daily wage basis. Therefore the common prayer in all these cases is for

“._issue of a direction to the respondents to regularize their services. In the case of a

-few gihers who have buﬁn retrenched on completion of the period of engagement,
o ,‘

/" tﬁé"‘;')/fayer is for issuet\c} dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the -judgment’ rendéred by a
Division Bench of the Kerala High Court' in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the appliéants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re—engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their servicés regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts. ‘

6. In this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the above

carelary, State of Karnataka & Others Vs. Umadevi and Others -
00"63 4 SCC 1.

X Y
Stéste of Rajusthan Vs. Daya Lal - (2011) 2 SCC 429.

..
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3. Satya Prakash and Others Vs. State o] Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T. Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 0of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departfents like the Department of Science
& Technology, Industries, Environment & Forests,  Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been

working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in

..some cases the applicants have vaguely contended that such a process was

" pla

fdaet undergone.. However, in those cases also, no material has been

*j;before us in support of the above contention. Similarly it is not in

o "dlspute that such engagements were not made against sanctioned posts. In

shon thas process of casual engagement on daily wage basis for 89 days

/I’.
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of rbutine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of

“irregular” or “illegal” appointments in public employment. The five judge

~Bench had dealt with issues relating to absorption, regularization,

permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but withouf

the intervention of the orders of the Court/Tribunals, directed that the

.”q‘u@s‘_}t‘ion of regularization of the services of such irregularly appointed

ees be considered on merit in the light of the principles settled by

,the Apexw Court in the cases in S.V.Narayanappa ~ A]R 1967 SC 1071;
: R NNanjundappa ~(1972) 1 SCC 409 & B. NNagarajan —(1979)*4 SCC

- _507 asa one time measure.

i

o
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10. A three judge Bench of the Apex Court in Official Liguidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the systém.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

~ held thus:-

" Long service by itself may not be a.ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
Jour corners of the delegated power by the authority
concerned."”

12, In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the [Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regllar appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h!je:.ii{d that initial appointments of the appellants were made in gross
violatioi{' of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Atticles 14 & 16. However, taking

. <l
Y
SO e

-~ ~1ioteef the admitted position that 800 posts of teachers were lying vacant,

Sy

’(*i%ourt expressed the hope that the plighft of the appellants would

ken into account by the administration and consider the
“desirabjlity-of relaxing the age-limit provided in the Rules.

1
¢
s



@ 13.  InNanjundappa (Supra), the Apex Court had held thus:-

“If the appointment itself is in infraction of the rules or if itisin.
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in def ance of rules or it may
have the effect of setting at naught the rules.” '

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases 1s that  the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panéhay'ats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Ofiginal Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but

| ,a-msttll 1t appears that many ‘of them have been allowed to continue. Many of

3 "c "\
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any data as regards the actual requirement of employees in various
departme;nt’sf under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

3

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose‘to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicantsf:ihave been engaged by Village (Dweep) Panchayats or District
Pancha:ya:'t,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19.  In the above case, some casual labourers working in the Water
Supply Scheme of the Village. (Dweep) Panchayat of Agathi Island had
fp;_ro\aonejd this Tribunal, aggrieved by the failure of the Union of India
an_"d\,‘tne"}Lak‘shadweep Administration in granting them temporary status
nd}‘el;rl'hei-.;.Seheme for Temporary Status & Regularization introduced by
i;i;[nl‘t")rgilof India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

o ‘,ear§/t'hat the upkeep, maintenance and distribution of the drinking water
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to the loeal residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society. .
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the Seheme. Later, Island Councils were Brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and Iiabilities of the Island Council of Agathi
were transferred to Vrllage/Dweep Panchayat of Agathi. Thus all the
'labourers workmg with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The. casual labourers who had approached trrrs
Tribunal were admittedly under the services of the Dweep Panchayat and
they were‘beir‘lg paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following ,among. other directions:- /‘

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
tempérary'slatus to casual labourers as per the parameters of the
sché’ﬁde :

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Penszon would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

c) From the date of issue of these orders and until the Lakshadweep

 Administration prescribes the scheme 10 the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d).:_ No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of avazlabzlzty of work or for making way

The Division Bench of the High Court while allowmg the Writ

§
=
,etltl’én ﬂled by the Administration noticed that another Bench of this



Tribunal in Orlgmal Appllcauons No 1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers holding thus:-

"We have carefully perused the pleadmgs and other materials on
record. We have also given our anxious consideration to the rival

- submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 1o be appointment orders and the subsequent service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts mnctzoned or approved by the
Lakshadweep Administration...............

In the case on hand the applicants were not employed agamst
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment to them. It
probably might have offered some succor by way of daily rated

" wages to the unemployed local Persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration o
prevent misapplication of funds granted. to the Village/District
Panchayat jor developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor-sanctioned nor approved is legitimate. "

[ z()PNo 28776/2001. Still later, OA No.1008/1997 and OA
;._'No 571/,‘1998 were also dismissed by a common order followmg the

decxslon mentloned supra: This order was also conﬁrmed by the High

 Court in O.P.No.35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for abéorption of casual employees in
the service of the Panchaya;[. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status ‘and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction to Lakshadweep Administration to adopt the
Department_of Personnel & Training Casual Labour (Grant of
Temporary Status & Regulanzatzon) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not 1o effect
any appointments till the Lakshadweep "Administration frames
Scheme, is illegal and do not fall within the Jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note thaf in many of the cas_es, the
Chairpersons of the Panchayats have issued orders of appointrrient of
casual labourersb. It is fairly conced.éd by th‘e learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons‘ and not by the Executive

Officers.

24, There. is yet another agpect of the matter. In the course of héaring of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
E uatxons of power have changed after the last Panchayat elections. Some

-0, _h\ o‘rders of appointments were cancelled by the successor Committee

o N
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Pahchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with tiwe right
and authority to "hire and fire" employees. ‘HoweVer, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are haviné sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various ‘provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
19'9‘7-;.8';‘_11 P.V.Mohanan who appears for the applicants in some of the
cases, conlends that once the Administration sanctions 'Grant-in-Aid", it is
for the P'ahchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
wbrkcrs, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994, The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this .context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has.already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relaﬁng to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the épplicants in OA 394/2013
has raised a further contention that the casual labourers who have been
worki:ng for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. it is further conten‘gjed that
one set of casual employees cannot be replaced by another sct of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and ‘sub'stance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue -in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non—Pei\nohay‘at,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994

d many of them since 1997, Quite a few of them have been werking for

M%ds ranging between 5 to 10 years. There are only very few who have

'r?r-kﬁworking for 2-3 years or less. Most of them are still continuing on the

of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9.  Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, g
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific schemes

(b) Those who have:been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but

.. not coming under (a) above, i.e. with less than ten years of service.

(c) “*,Those who have been engaged under one scheme or the

other-(other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.



(d  Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above:.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. . These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. - This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their demsron commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged-under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable . those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notice of two
weeks before disengagement.

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. :

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;:
507 of 2013),.if falls under (b) or (a) above, i.e. with-more than ten
years of service or with specific qualification such as matriculation or
the like (here. stated to be.ITl), he shall be re-engaged before the
next. date of hear/ng and. conf/rmat/on g/ven on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorlze the

labourers group-wise as délineated in the above interim order. Thereafter,

several employees were sought to be disengaged. Understandably, all these

s r} _‘ . ) .
- %‘\‘\ f ,.‘g : fI“y\ees who faced the threat of disengagement have approached this
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judgment of the Division Bench of the Kerala High Court in O.P. (CA?)
No.133/2012 and No.606/2012, contendmg, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration 1S whethe; the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergomg regular selectlon process. In our view, the
Administration has been largely responsnble for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

sideration to those employees who have been working on casual basis

viable. These employees, in our view, are entitled to get the
i . . L. . A

e !

®



‘/’ .ﬁ"

137

benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are 'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- éssential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions sincc, in our Aview, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made

by Panchayats, it is held that this Tribunal does not have jurisdiction to

~ entertain them. It will be open to the applicants to approach appropriate

judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed. -

37.  The interim orders in force as on today shall remain extended till
April 4,2014. !
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